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NOTIFICATION -
The 18th October 2019

No. 1539 —In exercise of the power conferred under Article — 229 of the Constitution of .

" India, the Chief Justice of the High Court of Orissa hereby makes the following Rules to regulate -

the recruitment and conditions of service of the persons appointed to various posts in different
Cadres / Groups in the High Court of Orissa. : ’

CHAPTER -1

1.  Short Title and Cdmmencemént‘:-

These Rules may be called “The High Court of Orissa (Appointment of
Staff and Conditions of Service) Rules, 2019” and shall come into force on the
date of publication in the Official Gazette. ‘

2. Definitions :-
(1} Inthese Rules, unless the context otherwise requires, —

(a) “Appendix” means the Appendix appended to these Rules;

(b) “Appointing Authority” means the Chief Justice in respect of the posts classified
under Group - ‘A’,'B’ & ‘C' and the Registrar (Judicial) in respect of Group-'D'
posts; ,

(c) “Chief Justice” means the Chief Justice of the High Court of Orissa; ‘

(d) “Commission” means Odisha Public Service Commission or the Odisha Staff
Selection Commission, as the case may be; : ‘ ‘



)

- impose any of the penalties specified in such Rule upon the persons serving as

‘fC,ommittee’; means the Committee or Committees constituted for different
purposes as provided under these Rules by the Chief Justice. '

“Common Cadre of Assistant Registrar” means and includes the posts of

Assistant Registrar (Esta‘blishment), Assistant Registrar (Judicial), Assistant

Registrar (Judicial & Establishment), Establishment Officer, Stamp Reporter &
Oath Commissioner, Additional Stamp Reporter & Oath Commissioner,

“Court” means the High Court of Orissa;

“Disciplinary -Authority” means the Aufhority competent under. relevent ‘Rules to

- the Offcer / Staff attached to the High Court;

- ()

“Establishment” means and includes all Offices, Departments, Sections,

ABranc‘hes and other ancillary Cells, Units and Wings of the High Court of Orissa;

“Ex-Servicemen” means persons as defi ned in the Orissa Ex- servucemen'

(Recruitment to State Civil Serwces and Posts) Rules, 1985;

“Governor” means the Govemor of Odisha; ‘ o

“Ofﬁcial Gazette” means the Odisha Gazette;

“Person with Disability or Physically Handicapped Person” means a personwhe
has been issued with a Disability Certificate in the _prescribed format by the

. competent authority as per the provisions of the Persons with Disabilities (Equal

(0)

(p)

Opportunities, Protection of Rights and Full Participation) Orissa Rules, 2003;

“Probationer” means a Member of the Service who is on Probation.

“Recruiting Authority” means the High Court of Orissa or Odtsha Pubhc Service
Commission or Odisha Staff Selection Commission, as the case may be; _ |

‘Roll of the Court" does not meéan Muster Roll'or iy ‘other Roll-maintained by
the Court. it means the persons under engagement of the Gourt on-the- relevant
date.
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(@)

“Scheduled Castes and Scheduled Tribes” means such Castes and Tribes as

- notified by the President of India from time to time under Articles 341 and 342 of -

(N

the Constitution of India respectively;

“SEBC" means Sociaily and Educationally Backward Classes of citizens other
than the Scheduled Castes and Scheduled Tribes, as may be specrf ied by the
State Government from time to time;

“State Government” means the Government of Odisha;

“Year’ means the English Calendar Year.

-The words -and expressions not defined in these Rules shall have the same

~ meaning as have been assigned in the Odisha Service Code, and in case of
~ ambiguity, the determination thereof by the Chief Justice shall be final.

(1)

N

Reservation of Vacancies :-

Notwithstanding anything contained in these Ru'les, reservation of vacancies for-
Scheduled Castes and Scheduled Tribes shall be made in accordance with the
~provisions of the Orissa 'Reserv_ation of Vacancies in Posts and Services (for |
SchedUIed Castes ano Scheduled Tribes) Act, 1975 and the Rules made there .
under. ‘ o S
SEBC Women Sports Persons, Ex- Servrcemen Physically Handicapped

Persons (not more than 50% handicapped, in view of the nature of work they are

to be entrusted) and any other category / categones shall be made in accordance

With the provrsrons made under relevant Acts, Rules Orders or Instructions:

_ lssued in that behalf by the State Governimerit from time to time. .

(3):

.In-no.circumstance -‘the number;of posts r’e_s,eryedAshaH exceed 50% of the total

**Hiimber ‘of posts. -



- Provided that, in case the reservation as per the relevant State Acts and

Rules providing for reservation to different categories exceeds 50% of the total

- number of posts in any category / group, the decision of the Chief Justice shall be

final 0 as to restrict the reservation to 50%. __
Reservation for categories specified in Sub-Rule (1) of this Rule shall also be

applicable to.appointment on .promotion, subject to the decision of the Chief

- Justice in this regard, wherever necessary.

Cétegorization Source arid Group of 'Different Posts -

Categorization, Source and: Group of aII the Staff of the ngh Court of

‘ Onssa shall be as indicated in Appendix — 1 of these Rules.

@

(3)

. Government. . - . ... o

Appointment to Different Posts :-.

Appointment to the posts classified under Group -‘A’, ‘B and ‘'C’ of Appendix - 1 |
shall be made by the Chief Justicé, and to the posts under- Group — ‘D" of
Appendix - 1 shall be made by the Regtstrar (Judicial) of the High 'Courtf

The Officers under Head - | of Appendix = 1 shall be fi lled up from the mémbers
of the Orissa Supenor Judicial Service and Orissa Judicial Servnce respectlvely
The posts under Head - Il of Appendix - 1 shall be filled up either by way of

promotlon from the feeder cadre / posts, subject to fulfi Ilrng requisite quallﬁcatlon_

-and experience, or by way gf direct réoruitment, or by both modes, as pres_cribed
in Appendix - 1. S | |
. Officers and Staff under Head =1 of Appendix - _1 in Group ‘A’ ‘B' ‘C'and' D’

shall. be.. brought to the ngh Court on deputataon from the approprlate

.....
- - .
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The pos’ts‘égainst Categories - 1,2and 3 Under Head - IV of Appendix - 1shall -

- be filled up by direct recruitment as per the provisions of The Orissa High Court

| (Method of Recruitment and Condltrons of Service of Senior System Officer,

System Off icer and System Assistant under e-Courts Service) Rules, 2013

The posts against Categones - 1 and 2 of the “Tenure Posts” and “Remunerated

Posts”, as mentioned in Appendlx -1, shall be fi Iled up through the Scheme(s) '_

'formulated under this Rule.

CHAPTER - It

Drrect Recrultment Group ‘B Posts :

The post of System Analyst, Statrstrcal Offrcer Perrpatetrc Stamp Reporter.

Translator, Judicial Indexer, Librarian, Programmer and Assistant Section Officer |

| shall be filled up.by way of direct recruitment, and-the persons (c'andidates‘)

desrrous of appeanng in the Test of Direct Recrurtment should have the reqursrte

: qualrf cations and expenence as mentroned in Appendix —1.

CTY.

So far _as the post of Assistant Section Ofﬁcﬁer (ASO) is 'concerned, total

vacancies arising in a year shall be filled up by way of direct recruitment.

i) Provided that, 0% of the total vacancy arising.in a year, strbje_ctv'to a

' _max'imum of 10 (ten) posts, shall be filled up by way of promotion on the
‘basis of selection from the posts of Senior Grade Typists and Senior Grade -
Diarists who have"rendere'd at least 10 (ten) years of continuoUs- service
mclusrve “of at least 3 (three) years ‘of servrce in the- respectrve posts and
- having requisite educatronal quahﬁcatron for the post of Assrstant Section
. Officer. |



(i) Provided further that, 10% of'the .'vacancy erising in a year subject to'a'

* Operator and Junior Grade Typist / Data Entry Operator shall be filled up by way o

the discretion of the Chief Justice.

Appendix-3. - it G

6

maximum of '2"(two) posts shall be ﬁlled up by way of promotioh on the basis - -
of selection from the posts of Copyists who have rendered at least 5 (five)-

years of continuous service and having requisite educational qualification for

~ the post of Assistant Section Officer.

For the posts enumerated in Sub-Rule (1) of Rule 6, direct recruitment may be

oondu"c'ted by the Court or the task of direct recruitment may be assigned to'the

Odisha Public Service Commission or Odisha Staff Selection Commission as the

case may be, at the discretion of the Chief Justice, on the basis of the pay scale |

attached toa partrcular post.

Direct Recruitment - Group - ‘C’ Posts :-

The posts of Junior Stenographer, Technical Assistant (Library), Geh_e’rat'or

of drrect recrurtment

Direct recruitment for the aforesaid posts may be- conducted by the Court or the ‘

task of recruitment may be assrgned to the QOdisha Staff Selection Commrssron at

.

Direct Recruitment — Driver and Group - ‘D’ |

The posts of Orderly, Office Peon, Farash, Night Watchman, Mali, Gate-Keeper -

and Class-IV of, Group — ‘D’ cadre and Driver shall be made ‘by.'Way ofdirect

recruitment as per the mode and method provided in these Rules read. with

N
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(2)

The post of Permanent Mulia shall be abolished on superannuation of the
present incumbent(s), and the said post(s) shall be included / merged in the

Group — ‘D’ cadre on creation of Class — IV post(s) for the abotition_of

~ corresponding post(s).

Ne)

(%)

10.

The posts of Sweeper and Sweeper- cum-Farash shall be abolished. on
superannuat|on of the preseft incumbent(s) and the said posts shall be included /

merged in the cadre of Group—‘D' on creation of Class-1V post( ) for the abolition

of correspondlng post(s).

The works of Sweepers and" Farash-cum-Sweepers shall be out sourced or .
persons desirous of doing such works may be engaged as Mulia on daily- wage
basis. | | | | -

The Chief Justice, at his discretion-~ may direct the Registry to-engage as mahy

number of Muha as would be necessary on Da||y Wage basis for manual work of

" the Court and maintenance of Garden, etc.

Such Muha(s) shall not have any right of continuance in such post, and he/she

cannot claim any right for regulanzatuon in the post. Helshe may however

participate in the recruitment process of the Cour_t as and when taken Up for

'Group-D / Class-IV p‘osts,- if he/she is otherwise qualified for the same.

The “Promotion" and “Direct Recruitment” for the post of Driver shall be as per
Appendix ~1. The Driving-knowing ‘Peons, who have put in requisite experience

as per Appendix— 1 and are otherwise suitable for promotion, shall be considered

first for promotion to the post of Driver, and thereafter the remaining vacancies in

.a particular year shall be thrown open for- direct recruitment.

(1) Each of the Judges of the Court shall have discretion and privilege to

~engage two persons of his / her own choice for his / her household work.
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~ The tenure of such persons engaged by each Judge shall be coterminous

with the tenure of the - said Judge. They shall bé paid monthly

remuneration ‘as decided by the appropriate Governmen_t: after

“consultation with the Court. Such éppointment(s) shall be'regulatéd by the

scheme formulated under this Rule.

The person(s) engaged by a Judge, if otherwise qualified, as indicated in

Appendix - 1, shall be allowed to appeér in the direct recruitment test for -

Group - D/ Class — IV posts.

He / she shall be glven upper age relaxatlon of 5 (f ve) years for appeanng

in such recruitment test

" He / she, if qualifies in the ’écrutiny / suitability test as outlined in Appendix
- 3, shall be given 1 (one) mark for each completed yeér' of hisher

satisfactory service in the household work of the Judge, s'ub’ject to a

* maximum of 5 (five)(weightage) marks, on the basis of the Certificate

furnished by the Secretary of the concerned Judge.

The Mulia(s), who shall be in the Roll of the Court on the déte}of issuance
of Notification for recruitment to Group — ‘D', shall be given 1 (one) mark

for each completed year of his / her satisfactory serviée, subject to a

~maximum of 5 (ﬁve)(weight_age) marks on the basis of certificate furnished
by the Secretary of the concerned Judge to whose household he / she is

attached; or on the basis of certificate furnished by the Assistant Registrar

of the Court.

The Mulia(s), who shall be in the Roll of the Court on the date of coming

' ‘ihto force of these Rules, irrespective of his / her tenure; shall, as a



special case, be given 5 (five)(weightage) Tharks by the Registrar
(Judieial) on prior approval of.the Chief Justice.

(6)  Such mark(s) shell' be given to the candidates mentioned in Sub-Rule 2(ii),

-3 and 4 of this Rule, at the second stage of fhe Test, i.e. the Selection

Test, as indicated in Appendix -3.

CHAPTER - il

11.  Qualification(s) for Direct Recruitment — Gfoup ~ ‘B’, ‘C’ and ‘D’ Posts :-

(1) A candidate, in order to be eligible for being called in the Direct Recruitment Test.

for any post in any Group, must be a citizen of India and he must -
(i) Have the requisite qualification(s) and experience against the post he/she

has applied for, as shown in Appendix — 1.

| (i) Beable to read, write and speak Odia fluently. |
(i) Be above 21 (twenty- one) years of age and below 32 (thlrty two) years of
age on the first date of August of the year in which the advertisement for the

“recruitment is published.

(a) Provided that, the upper age limit in respect of the reserved categones
as referred to in Rule — 3 shall be relaxed in accordance with the
provisions of the relevant Acts, Rules, Orders, Circulars or Instruction
for the time being in force, for the respective reserved categories. .

(b) Prowded further that, the upper age limit in respect of the persons
engaged in the household of a Judge applymg for the post in Group -
‘D’ / Class - IV, shall be relaxed by 5 (five) years. -

(c) Provided further that, so far as appointment ef Senior Stenographer(s)

by way of direct recruitment, as provided in Rule - 35(2) is concerned,



12.

10

’maximurn age jrelaxatio.n of § (ﬂve) 'years shalt be allowed to the
candidate appearing for such test. - |

(d) Provided further that, GroUp-‘C’ and Group-'D’ e'mploy,ees of the Court

"desirous of appearing in the dtrect recruitment test for G‘r‘oup-"B’

~ category posts, it -they_are othenrvise qualified as per Appendix - '1 to

appear in such test; shall be allowed maximum age reIaxatton of 5‘(ﬁve)

.years. - | | | . |

- {e) Provided further that, the Mulia(s), who shalt_ be on Roll of the Court, as |

indicated in Sub-Rules (3) & (4) of Rule- 10, shall be aIIowed maximum

age relaxation of 5 (five) years.

- (iv) Be of good character; -

(v) -Beof sound health and mind, good physique and free from any contagious
“or communicable disease-and should not be W|th bodily |nf|rm|ty of more
than 50%. :

- (vi) Not have'more than one spouse living, if marri'ed.
~ (vii) .Not have any past criminal antecedent and / or record.

- (viii) Not have been convicted by any Criminal Court for offence involving moral

turpitude.

" (ix) Not have been debarred by any Government Court or Public Service

Commission or any other Commission from appearing in any Recruitment
Test. '

Determination of ‘Vacancy, Recruiting Agency, etc -

N - > A
i

'_Every year by the end of March vacancy for each post m aII the Groups in

vt.«

) respect of which Dlrect Recruntment Test |s requnred to be held as detatled in

l l ’



(2)

)

(4)

1

- AppendiX—T, shall be determined, keeping in view the anticipated vacancy up to

_ Au‘g_ust 31#t of that year.

After determination of vacancies for a particular year, as indicated above, the

, pcsts to be reserved for different categories coming under the benefit of
reservation shall be determmed and the vacancy position shall be placed before
the ChlefJustlce ‘

‘The Chief Justlce may take a dec|S|on regardlng the task of recruitment for the

post(s) to be aSSIgned to Odisha PUb|IC Serv:ce Commvss:on -or Odisha. Staff

~Selection Commission, as the case may be, on the basis of pay-scale attached to

the posts.

The Chief Justice in his / her discretion may assign the taek of recruitment of all

" the posts of different categories (except Driver, Group-D / Class-1V) to the Odisha

Public Service Commission or Odisha Staff Selection Commission, as the case -

may be, or may keep some category of posis in respect of which recruitment

- process may be taken up by the Court.

Details of recrmtment of ~posts assigned to the Odisha Pubhc Service

Commission or the Odisha Staff Selection Commission, as the case may be,

~shall be communicated to the appropriate Government for issuance of necessary

- direction to the competent Commission for conducting the recruitment test. 1n

respect of the post(s) for whicn the Court reserves the right to conduct the
recruntment test, the Chief Justice shall const|tute a Committee of Judges for the
said purpose. -

The Court or Commrssmn as the case may be shaII invite appllcatlons through

Onhne Process and by gnvmg advertlsement m at Ieast two wsdely cnrculated .

q‘r

© News Papers one of whnch must be in reglonal Ianguage 'Such advertlsement
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' glven to the News Papers shall be publlshed in all the edstlons of that News

Papers cnrculated in dlfferent areas.

- Such adverhsement shall state in detail regardmg qualifi catlon age experience,

syllabus, examlnatlon-fees mode of payment of the examination fees, details of

reservatlon and exemption of fees if any, etc.

- The recruitment test for dlfferent posts under Head - i of Append|x - 1 (except A

Dnver and Group -D) shall be conducted as per the syllabus more fuIly mentloned
in Appendlx 2-A to Appendix — 2-K. '

'So far as the method of selection for Group D’ and Dnver posts are concerned,

the details are more fully described in these Rules and Appendix — 3.
There shall be no Sh'ort Listing .of Candidates by the Commission or the
Committee, as the case may be, on the basis of educatuonal quahﬁcatlon /career

mark, for calling them to appear in the recru1tment test.

Stages of Direct Recruitme‘ht —Group-‘B’ and ‘C’ Posts :-

Al the Direct Recruitment Test except for Driver and -Group-‘D’ posts, shall have

three stages, i.e. -

(i)  Preliminary Test.

- (ii)- ‘Main Examination / Test
~(iil) Viva-Voce Test

| The Preliminary Test shall carry 150 marks and shall be of two hours’ duration in

accordance with the Graduation Course on the subjects of General English,

) 'General Knowledge, Logical Reasonlng and Quantitative Aptltude I such '
Prellmmary Test there shall be' 150-numbers of Objective Type of Questlons with

Multiple Choice Answers. - T e

Y
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Provided that, such Preliminary Test in respect of the posts for which
lesser qualification is prescribed, questrons shall be set as per the
syIIabus for such lesser qualrf cation.

. There shall be Negative Marking of 0.5 (half) mark for each wron'g answer.

Provided that, the Commission or the Committee, as the case may be, -
shall decide the number of candidates to be called to- sit in the main
-examination on the basis of result of the candidates in the preliminary

~ examination, and the cut off mark in_the preliminary test shall be

determrned accordrngly

So far as Main Examination / Test is concerned, for all the posts, Errgltsh Paper

- shall be of qualifying nature, and if a candidate belonging te General Caste does -

not obtain at least 45% of the Full Marks in the Paper and if a candidate

belonging to SC or ST category does not obtain at least 33% of the Full Marks in

* the Paper, other Papers of such candidate in the Matn Examination / Test shall

not be evaluated and he/she shall be deemed to have been disqualified.

i

.Provided that, the marks secured by -a candidate in Engtis‘h as provided -

above in this Rule shall not be taken into account while drawrng up the
final merit list. ‘ | 4 .'
Provided further that,'Computer‘ Test, Wherever prescribed fer a post, shall
be qualifying in nature, and the rjualifying mark shall be 50% of the total
marks in the said paper. Such mark obtained in Computer Tes: shall not be
taken into account while drawing up the final ment list except the post of.

‘System Analyst and Programmer

l)l v

" (5) nNotwrthstandlng the aforesaid provisions, the Chref Justice, on the request of the -

.C\ommrssron or the Committee, as the case may be, may dispense with



(1) -
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reduirement of the Preliminary Test, if the number of applicants applying for- a

particular post is manageable

~ Notwithstanding the aforesaid provrsrons the Chief Justice, on the request of the

ACommrssron or Committee; as the case may be, may reduce the qualifying marks -

at his / her discretion to meet the exigency of non-aVaitabitity of sufficient number

of candidates.

CHAPTER-IV

Submrssron of Applrcatron -

Every candrdate applying for the post in the Establishment of the Court, in which
Direct Recruitment Test .has been prescribed except the post of Driver (Group -
‘D' | Class — IV), shall submit the application inhis / her ownhandwriting in the

| Form prescribed by the Commission | Court along with the Certificates and other

documents, as indicated in the Advertisement notified by the Commission or
Courtin a particular year of recruitment, to the Secretary of the Commission or °

the Regrstrar (Judicial) of the Court as the case may be, so as to reach him / her

'. by such date as may be notified by the Commrssron / Court in thrs behalf

Provided that, in case of a person already in Government servrce the

applicatron shall be submltted through the concerned Apporntrng Authonty.

Every applicant. shall submit two copies of his or her recent passport size

- photographs with his / her signature and, one of which shall be affi xed on the first

page of the Applrcatron Form™at the space provided there for

” ‘Every applrcatron shaII be accompanred wrth the foIIowrng documents Bu

.. . - ¢ t .
el Dbl i ok o



(4)

(i)

15

Certificates showing the proof of age, which shall ordinarily be the High '
School Certificate or a Certificate of passing an equivalent examination. |
Certificate from the Board of Secondary Education, Odisha o'r'from any

other Board or Council of Secondary Education approved by the

‘ Government in support of passmg ‘of Odia Language Test equivalent to

M.E. School. standard

‘Exglanation .- If an applicant produces a Certificate from-a recognized School

(i)

~ showing that he or she had taken Odia as a subject in Class - VIl or Standard -
- VIl and has passed the said Examination, it shall be treated'as compliance of |
Sub-Rule -3(ii) of this Rule. )

Certificate of- Degree or Master's Degree or any other Certificate of.

Education prescribed for a post in Appendix-'1 from the concerned

._Unlversrty or the Instltutlon from which the applicant has obtained the -

same

Certrf cate of go'od character from the Institution last attended, or from two

persons of repute, one of whom must be a Gazetted Officer.

| ICerttf cate from the competent authonty mdrcatrng the category of the

. _caste or the tribe or the class of the applicant, in case he or she belongs

to Scheduled Caste, Scheduled Tribe or SEBC. _
Medical Certificate or Disability Certificate from the competent Medical

Board or Authority indicating the nature of disability in case of candidates

| belongi_ng to Physically ‘Hand_icappe_d, catego_ry.

Copies. of the, documents attested by the offrcer competent to attest shaII be

submitted wrth the Applrcatron Form, but the ongrnal thereof shaIl be produced at
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the time of Interview / Viva-Voce Test. The Commission / Court may, at their .

discretion, require such additional proof on any of the matters, as may think fit.

The applrcatron of a candidate shall be rejected at the discretion of the

Commlssron / Court, if it is not complete in all respect as specified by the'

- Commission / Court.

Exammatron Fee

No applrcatron shall be consrdered unless rt is accompanled by a crossed |ndran“

Postal Order payable to the Secretary, Odlsha Public Service Commission, or a

'Treasury 'Challan showing payment of such amount to the Government Treasury ,
»under the Head of Account “0051. = Public Service Commission — 105 — State.
- PSC, Examination Fees’ towards Examination Fees, as may be determrned by
- the Commrssron from time to time. | .
| (i)’ Provided that, when the Examrnatron is conducted by the Court, fees as...

mdrcated in the Advertisement in shape of Treasury Challan under the Head
“0070 — Other Administrative Services - 01 - Admmrstratron of Justice -
501 — Services and Services Fees — 9903220 - Home Depanment
9915770 — Examination Fees”,‘as may be determined by the Court from
time to time, shall have to Abe annexed with the Application Form.
(i) Provided further that, when the Examination is cOnducted by Odisha Staff

Selection Commission, such fees shall be paid in the mode or under the -+ -

Head as rndrcated in the Advertrsement for the purpose :

(iii)  Provided further that, such fees can also be paid Online’ in the mode

prescribed in the Advertisement.
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~ (iv) Provided further that, the candidates’ belonging to Scheduled Caste and

Scheduled Tribe category and any other category as indicated in the
Advertisement, shall be exempted from payment of Examination Fees.
(v) Provided further that, no claim for return of fees so paid shall in any

circumstances be entertained.

Penalty for Misconduct in the Examination :;

“An 'applicaht, who is or has been declared guilty of impersonation or of
submitting fabricated document(s) or document(s) specified in Sub-Rule (3) of

Rule - 14, which has beeh tampered with or of making statements which are

~incorrect or false, or of suppressing material information or of using or attempting

| support for his candidature, may, in addition to the ‘liability for criminal

prosecution, be debarred either permanently or for a specified period —

(a)' By the Commission or Court, as the case may be, from appeéri'ng at any
Prellmmary Written Examination or Main Examination or Intérview held by
them for selection of candidates; and

(b) By the Court from employment under them, as may be dlrected by the

Commlssmn or the Chief Justice, as the case may be.

Consideration of Application by the Commission / Court :-

The Coﬁmission or. Court, aé the case may be, shall scrutinize the
Applications received by it and, after considering the eligibility of the applicant for .
admission to the Examination to be held by it for the Récruitment under Rules 6
and 8 under Chapter - Il shall issue well in advance a Certificate of Admission /

‘Admit Card to each eligible candidate to appear at the Preliminary Written
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Examination or Main Examination or Computer Test or Intervuew | V|va Voce -

Test, as the case may be.

Intimation for Appearing at the Prelimiriary Written Examination or Main

Written Examination or Computer Test or Interview / Viva-Voce Test :-

The Certificate of Admission / Admit Card issued by the Commissioh /

Court under the vaforesaid Rule shall specify the date, time ‘and venue of the .

Preliminary Written Examination or the Main Written Examination or Computer
Test or the Interview / Viva-Voce Test, as the case may be, and the candidates
s0 intimated shall present themselves on the appointed date at the tlme and

place at their own expenses.

Determination of Number of Candidates for Main WritterLExaminatiorr -

‘The Commission or the Court, as the case may be, shall call for the

- candidates for Main Written Examination, who have secured not less than 33% of

marks in case of Scheduled Castes & Scheduled Tribe candidates and 40% of
marks in case of others in the Preliminary Written Examination.

Provided that, the Commission or the Court, as the case may be, shall

have the discretion to fix the cut-off mark, téking into consideration the number of -

vacancies to be filled up and the number of candidates who have qualified ih the

Preliminary Written Examination.

Determination of Number of Candldates for- Computer Test or lntervrew l
,' Vrva—Voce Test -

) - , L
‘rt < l'- |','£,b¥ .

. The Commrssron / Court shatl caII the candldates for Computer Test,

o ,(wherever prescrlbed) or Intervnew / V|va Voce Test who have secured not less

than 45% of marks in aggregate and a minimum of 33% of. marks in each paper

131 SvEX-GAZ,-Z(A)
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in'the Main Written Examination. Such marks in case of Scheduled Caste and

Scheduled Tribe candidates shall be 40% and 30% respectively.

Representatlon of the High Court in the Interview :-

(1)

i
1 .

o~

)

A Registrar of the Court, nominated by the Chief Justice, shall represent the
High Court and shall be present at the time of Interview / Viva-Voce Test

along with the Chairman and other Members of the ~ mmission.

The opinion given by the Représentative of the High Court with regard to

suitability of the candidates shall not be disregarded, unless there are

| strohg and cogent reasons to be recorded in Writing for not accepting the

opinion_of the said RepresentatiVe.

Preparation of List by the. Commission / Court :-

(1)

For the purpose of Recruitment under Rules 6 and 8, the marks secured byA

.. the-candidate(s) in the Interview/ Viva-Voce Test shall be added td the

marks obtained by him / her in the Main Written Examination so as to arrive

at the total marks secured by him / her, and the names of the candidates_

shall be arranged in order of merit on the basis of such total marks.

- Provided fhat, the names of the candidates shall not be included in |
the Merit List, unless such candidates secure a minimum of 40% of marks.in
the Interview / Viva-Voce Test. | | |
If two or more candidétes secure equal marks in aggregate, the order or
merit shall be determined in accordance'with the marks sécured at the Main

Wntten Exammanon ‘and |f the marks secured at the Main Written

'Exammatlon of the candldates concerned is also equal then the order of

'y

Cy s, . . . P . )
v . <. '|r_ ..“';-'
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merit shalI be decrded asto who is older in age, and the person older in age

shall be placed above the other candidate.

Explanatio .- A Composite Merit List of U'nreserved as well as Reserved
Category candidates shall be prepared by the Commission or the Committee as
the case may be, and a separate Merit List for each category of Reserved,
Candidates shall be prepared and Appointment shall be made in the vacancies
reserved for them, if they cannot be otherwise appointed on the basis of their
position in the Composite Merit List. Such Composite Merit List shall be retained
with the Commission or the Committee for the recruitment calendar year or till the
date of next Recruitment Test, whichever is earlier. -

Forwarding of the Merit List to the Chief Justlce -

The Commission-or the Commrttee shall then forward to the Chief Justrce |
the Merit List of Successful Candidates prepared by them under the above Rules,'
Whioh shall contain the Names and Roll- Number of the candidates found suitable
equal to the number of vacancies advertised by the Commission along with the
Apptication and Attestation Form of the concerned candidates, indicating therein .

whether any candidate belongs to the Reserved Category.

Formation of the Select List :-

The List so received from the Commission /‘ Committee shall then be placed
before the Chief Justice for approval and after reoervrng the approval of the Chief
Justice, the same shall form a Select List. _ |
Apporntment to different posts for which the Examrnatron was heId shall be

made from the Select Lrst in the same order the names of the candrdates appear
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'_The Select List, unless the Chief Justice otherW|se decrdes shall remain

- ordinarily in force for one year from the date of its approval by the Chief Justlce .

or till the date of next Recrmtment Test, whichever is earlier.

Mere mclusmn of names in the Select List shall confer no right of appointment,

unless the Chlef Justlce is satlsfed after making such inquiry, as may be

deemed necessary, that the cand|date is suitable in all respect for bemg ,

- appointed to the services of the Court.

CHAPTER -V

~ Direct Recrultment of Orderly & Offlce Peon Farash Gate—Keeper and
‘Class- IV Employees . :

Recruutment for the posts of Orderly & Office Peon, Farash Gate Keeper.and
Class-IlV employees shall be made as per the Scheme of Recruitment

Examination and procedure detailed in Appendix - 3 of these Rules and an

- applicant has to apply for the post in the Form prescribed in Appendix - 4.

The Chief Justice shall constitute Committee / Committees of Registrars for such

recruitment. If more number of Committees are required to be constituted

: keeping in view the number of applicants to be tested during the first stage of

test, i.e. scrutmy and suitability test, the District Judges and Additional District -

- Judges may be caIIed for constitution of requwed number of Committees. The

Senior- most Officer of the Commtttee shall be the Chalrman of that Committee. -

; A Judge nomlnated by the Chlef Justice shall be in charge of overall superV|S|on

of the enttre process of recrultment outhned in thls chapter
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Recruitment of Mali / Gar‘dene_f -

~ A Gardener shall be a trained pérsonJ who has either undergone any special

~ training in gardening or who has got experience in'gardening for a period of at |

least three years either in Government or Private Nursery / Farm. o
The selection for the post of Gardner shall be held by the concerned Commlttee
in three stages as provided in Appendlx 3.

(i) First stage of test

© Scrutiny & suitability test - 1'0 marks
| (i) Second stage of test
Practical test: - 25 marks
(iii) Third stage of test

~Interview / Viva Voce test - .15 marks

The candidate, who becomes successful in the scrutiny / suitability test, s'hall be
called for Practical Test, | o
The Committee concerned may take the assistance of any expert, who, however,
muét be a Government servant, such aé the District Hortiéulture Officer or
Districf Agriculture Ofﬁcer.for assessing the e‘xpert'ise‘and competence of the |
candidate in course of Practical Test and Interview / Viva Voce Test, |
The candidate, who becomes successful in Praétiqal Test, shall be called for -

Interview / Viva Vocé Test as per the Scheme in Appendix - 3. -

Recruitment of Night Wétchman -

The Night Watchman should either be a Retired Defence Personnel ora Para-

Military Service Personnel or a person possessing specnal tralmng supported by

Certlfcates fordlscharglng the functlon of a Night Watchman B
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The selection for thé.post of Night Watc‘hman shall be held by the concerned

Committee at-two stages -
Physical Testcarrying =~ - 30 marks
Personal Interview carrying -- 20 marks

Provided that, the concerned Recrmtment Commnttee may take the
assistance of the Deputy Commissioner of Police, Cuttack or the Reserve
Inspector of Police, Cuttack for conducting necessary physncal fitness test
mcludmg measurement of heught chest, welght etc. of the candldates

(i) _Provaded further that, in case of Iarge number of applicants, the
concerned Committee may resort to scrutiny / suntablhty test, as provided
in Appendix — 3. ‘

Recruitment of Dri'ver i

Recruitment for the post of Driver shall be held by the cencerned Committee at

- two stages -
~ Practical Test 30 Marks
Viva-Voce Test/ Interview - 20 Marks

Provided that, the concerned Committee may take assistance of an M.V.I.
for conducting necessary Practtcal Test and Interview / Viva-Voce Test. |
Provided further that in case of large number of applicants, the concerned

Committee may resort to scrutiny/suitability test, as provided in Appendix- 3.

's.

The provisions of Rule 25 (2) & (3) shall also be applicable to the recruntments
under Rules 26, 27 & 28. ‘ ‘

“An apphcaht has fo apply in the Form prescnbed by the concerned Recruntment o

Committee for the posts specifi ied in Rules 26, 27 & 28.
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The Registrar (Judicial)_being the Appointing Authority, shall not be a
Member of any Recruitment Committee for Group-D" / Class-IV

employees.

The final merit list for the candidates outlined in Rules 25 to 28 shall be

drawn by adding the marks secured by the candidates in the Interview /

Viva-Voce Test'(third stage of test, as provided in Appendix - 3) to the

marks obtained by him / her in the Selection Test / Practical Test /
Physical Test, as the case may be, so as to arrive at the toial marks
secured by him / her, and the names of the candidates shall be arranged
in order of merit on the basis of such total’ marks | |

‘ Provided that, if two or more candidates secure equal
marks in aggregate, then the order of merit shall be determined in
accordance with the marks secured by them in the Selection Test /
Practical Test / Physical Test, as the case may be, and, if the
marks secured in the aforesaid tests of the candidates concerned
shall also be equal, then the.order of merit shall be decided as to

~ who is older in age, and the person older in age shall be placed
above the other. . -

The Merit List in respect of General and Reserved category shaII be

prepared in accordance with the Explanatlon to Rule - 22.

‘ The Committee shall then place the Merit LISt so prepared (except the

Merit List in respect of Drivers) before the Registrar (Judicial) for
approvai, and the number of candidates found suitable, shall be equel to
the number of vacancies advertised. | |

So-far as the post of Driver is concerned, the Merit List shall be placed

before the Chief Justice for approval.
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" (6) The provision of Rule — 24 shall apply to the Select List approved by the

Chief Justice or the Reglstrar (Judicial), as the case may be.

CHAPTER-VI

- Probation :-

Every person appointed to the service at entry level in Group - ‘B’ posts shall be

on probatton for a period of 2 (two) years from the date of appointment.

* Provided that the appointing authority may, if it thinks fit in any case or
class of cases, extend the period of probation. N
Provided further that, such period of probatio_n.'shall not include -
(a)  Extraordinary Leave |
(b) Period of Unauthonzed Absence; or

| (c) Any other per/od held to be not be/ng on actual duty.

| The.appointment of a probationer may, for good and'suff cient reasons to be

“recorded in wntmg, be terminated by the authority at any time without pnor' ’

notice during the period of probaticn /nclud/ng extenSIon of such period.
A probationer after. complet/on of the perlod of probatlon to the satisfaction of the

authorlty and successfu/ comp/etlon of tram/ng, if any, dur/ng the per/od shall be

_ éligible for conf rmation against the substant/ve post in the cadre

Confirmation :-

All appointments by way of direct recruitment at the entry level to Group - ‘C’ and
‘D’ posts shall be on contractual baSlS for a period of 3 (three) years from the

date of j joining.
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Such appointments_on contractual basis may be extended for a further period of

2 (two) years at the discretion of the Chief Justice in case of Group - “C” posts,

or the Reglstrar (Judlcral) in case of Group- “D" / Class- IV posts, on the basis of

reasons given in writing for the same or on the ground that the performance of

the person in the post held on contractual basis is not up to the mark to.the - |

_satisfaction of the Chief Justice or the Registrar (Judicial), as the case may be.

h If'during the period of contractual appointment, a candidate's work and / or |

conduct is found to be unsatisfactory or he / she is found to be indiscip'lined,'the
Chief Justice or the Registrar (Judicial), as the case may be, may terminate his /

her service at any point of time without assigning any reason and without giving

any notice.

After completion of 3 (three) years or 5 (fi ve) years of service, as the case may

be, on contractual basis, a candldate shall be absorbed in the permanent

establishment of the Court i in the scale of pay admrsslble to the Grade / Post, he

[ she is absorbed in.

The f’ay and Allowances to the above categories of employees durin‘g the period
of appointment on contractual basis, shall be paid as per the Guidelines /

Circular / Order / Instructlon |ssued by the State Government from time to time.

The Senronty of Group “C’ and ‘D categones of employees at the entry level

shall be reckoned in the Gradatron List prepared for each Group / Cadre from
the date of thelr confirmation. Their contmuous servrce as. contractual employee |
shall however be reckoned for their retiral benef ts, if any |

[T . -0 84 ' .
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(i) - *-Provided that in case of confirmation, at the same time the inter se
senrorlty shaII be fixed on the basis of the place of an employee in the
- Select Lrst prepared at the trme of Recruitment Test.

(i) _:&_ Provided further that, if for reasons indicated in Sub-Rule (2) of this Rule,
the. confirmation of an employee is delayed, his serial number in the

Gradation List shall slip to the year of his / her confirmation.

In reokoning the period of contractual appointment for 3 (three) years, or 5 (five)

" years, as the case miay be, following period shall not be taken into consideration.

(i) - Extra- ordinary leave ;

(ii} Perrod of unauthonzed absence ; or

. (i) Any other penod held to be not belng on actual duty.

Fixation of Seniority and Gradation :-

The Gradation List of the candidates (employees) belongings to Group - ‘A’ and
B’ shall be prepared in order of seniority. The seniority of the members of staff
of. the Court in a group / cadre shall be determined in accordance with the
posrtlon secured by them in the Competitive Examination / Assessment Test as

 the case may be.

take precedence over direct recru:ts in the Gradatron Lrst

’ Where candidates are recrulted toa grade / cadre by both the sources in a year,

e. by promotron and by direct recrurtment at the same time, the promotes shall

. qr-n—.ls.
VT T e e .2 '.4:

L
'

C‘andidates_promoted at the sametimeto a p_articUl'ar' grade or cadre shall retain -

the position inter se, which they held in the feeder {;rade / cadre.
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CHAPTER - VIi

Promotion to Group — ‘A’ Posts :- -

)

Theipost‘s_ of Additional Registrar (Establishment),A Additional Registrar-curnQ
Principal Secretary, Joint Registra'r-cum-PrincipaI Secfetary to-the Chief Justice, -
Jeint_Registrar (Judicial), Joint Registrar (Establishfnent), Additional Deputy
Registrar (Judicia! & Establishment), Additional Deputy Registrar-cdm-Additional
Principal Secretary, Assistant .“Regis'trarA (Establishrnent-), Assistant Registrar
(Judicial), Assistant Registrar (Judicial &Establisnrnent), Establ_ishment Officer,
Stamp Reporter & Oath Commissibner, Additional Stamp Reporter & Oath

Commissioner, Assistant ReQistrar-cur'n-Senior Secretaries to Judges, Court

~ Officer-cum- -Assistant Registrar and Assistant Registrar (Protocol), under Head ~

It of Appendix ~ 1, shalI be filled up by way of promotion / selection from the

feeder cadre | posts, having requisite qualnfcatlon(s) and experience as

~ mentioned in Appendix - 1.

Promotion to the aforesaid posts may be made by the Chief Justice himself /
herself or through a_ Committee of Judges nominated by the Chief Justice, of
wh‘ich the Registrar (Judicial) shall be the Convener. | .‘

The Chief Justice shall have the discretion to conduct a test to assess the merit
and. suitability of the persons (candidates) within the zone of consideration for
promotlon | - | | |
If such test of assessment is undertaken at the discretion of the Chief Justice, the

Chief Justice himself / herself or the Committee of Judges constututed for the -

| - purpose may devise- the mode and method of the test
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All the Officers under Head | and Head- Il shall hoId offtce during the pleasure of
the Chlef Justice.

Promotion to Group _ ‘B’ Posts :-

" The posts of Supertntendent Secretary to Judges Sectlon Ofﬂcer Section
Officer (Translatlon Branch), Personal Assistant, Supermtendent of Typist (LeveI
=), Superintendent of Typtst (Level - 1), Senior Stenographer and Head Driver.

shall be filled up by way of promotion from the feeder cadre / posts having

requisite qualification(s) and experience as mentioned in Appendix -1.

In case of non-avallabtltty of eltgible smtable mentonous candtdates for:

| promotton from the feeder cadre / posts, appomtment to the post of Semor

Stenographer( ) may be made by way of direct recru1tment at the dtscretlon of

the Chief Justice.

" The provisions of Sub Rules ( ), (3) and (4) of Rule 34 shall apply SO far as Test

of Assessment for promotlon [ selection is concerned

- Promotlon to Group - - ‘C’ Posts :-

The posts of Senior Typlst Senior Diarist. Senior Driver, Diati'st and Copyist shall

‘be filled up by way of promotion from the feeder cadre / posts havmg requisite

qualtﬁcatlon and expertence as menttoned in Appendtx 1.

‘ vProvnsmns of Sub- Rules (2), (3) and (4) of Rule 34 shall apply so far as Test of

Assessment for promotton / selectlon is concemed
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'(1)‘ ;The post of Jamadar, Daftari, Attender, Cook- cum-Caretaker, Mah cum-

Chowkidar, Treasury Sarkar and Driver shall be filled up by way of
“promotion as per the requusnte qualrfrcatron and experlence indicated
o agarnst the respectlve posts in Appendlx - 1 from the feeder cadre /

posts.- A

(2) ‘For the purpose of assessrng the merit and surtabllrty of the persons for |
promotion to the aforesaid posts, the Chief Justice may constltute a
Committee of Registrars, and such Committee of Regrstrars shall devise
‘the mode and ‘method of assessment of the persons. in the zone of

consrderatlon for promotion. . . : s

~ Principles of Prbmotion e

Promotrons to the various posts in the Courts servrce shall be made by the
Appointing Authonty basmg on Merit-cum- Surtabllrty with due regard to Senlorrty |

except in respect to the post of Court Offlcer-Cum- Asst Reglstrar and Asst. -

~ Registrar(Protocol).

\

. Vacancies, whether permanent or casual in the prdmotional postsas indica'ted. |

in Appendrx — 1, shall ordinarily be filled up by promotlon Such promotron shall
be made from the employees be|ong|ng to the feeder cadre having mrnrmum :
quahf ication and expenence as requrred for the promotlon to the next hlgher post'
as indicated in Appendix = 1 of the Rules. ) = |
Provided that, in the event of non- avallabrhty of eltgrble / surtable

candrdates for being -consrdered for promotion, appointment may be made by
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‘way of direct recruitment at the dlscretlon of the Chief Justice to fill up the

vacancy in the promotional post

The staff holding an Ex-cadre pbst. shall also be included within the zone of
consideration for promotion to any post carrying next higher scale of pay, when

their juniors become entitied for consideration for such promotion.

The Assistant Section Officers shall have to pass the Accounts Tralnmg for

belng considered for their promotion to the next htgher post

\

Provided that, the Assistant Sectibn Officers, who are otherwise eligible

- without passing of Accounts training at the time of consideration of their

pr'omotioh to the next higher grade / post within one year of the date of coming
into force of these Rules, shall be required to pass such training within 3 (three)
years from the date of their promotion and; if they fail to pass the Accounts

Training within the stipulated period, they shall not be given further promdtion to

the next higher grade.

 The Odisha Civil Services (Zone of Consideration for Promotion) Rules, 1988: as
amended from time to time, shall be applicable to the posts falling vacant for
~ promotion. | -

The benefit of reservation shall be 'provided as perfthe relevant Acts, Rules,

Clrcular Order Instruction, in case of promotlon as provuded in Sub RuIe (4) of

Rule 3 of these Rules .
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At every stage of promotion test of assessment. of the candidates except Group

— ‘D’ within the' zone of consideration shail be held as provrded in Sub -Rules (2),

'(3) &( )of—Rule 34 of these Rules.

, Though the Chief Justice himself/ herself or the Committee constituted for the '

purpose may devise the mode and method of test of assessment, the ment and

Asmtabilrty of the employees for promotion to different posts under Head - Il, -
N except the Secretarial Employees up to the post of Secretary, shall be assessed

* out of 100 marks in the following division -

4(i)~ 25 marks for Communication Skill.

(i) 25 marks for Knowiedge of procedure and working of different Branches '
Sections; Wings, efc. of the Court.
(iii) - 25 marks for Service Record.

© (iv) 25 marks for Personality.

The merit and surtabilrty of the Secretarial Employees up to the |evel of

a Secretary shall be assessed out of 100 marks with the following divisions ~

iy 25 marks for Stenography and Typing Test for evaluation of a passage of
200 words dictated in 3 (three) mmutes WhICh is to be transcnbed in.
Computer in 5 (five) minutes. ' - S

(i) ) 25 marks for Knowiedge of Procedure and Secretanai Practlce in the '

High Court.

N (i) 25 marks for Service Record

(iv) 25 marks for Communrcatlon Skill and Personallty
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The Chief Justice may, in case of suitable and highly deserving candidatés or .

class of candidates and for administrative exigencies, dispense with all or any of

- the above requirements.

Without prejudice to other liability, if any, may be incurred under any of the '

provisions of these Rules, a member-of the staff, who expresses histher

)

40,

“unwillingness to accept a higher post, or who being b’rvornoted to the-higher post, -

' fails 1o join the post within the time stipulated without sufficient reasons,,shéll be "

liable to be debarred from claiming any such promotion in future. "

Assured Career Progression :-

Whenever any employee does nbt_get promotion to the next Highek post |
or his / her pay gets stagnated in the same cadre, as the case may be, he / she
shall be allowed to get Assured Career Progressuon scale of pay as deCIded by

the State Government from time to time.

Up;qradation of Post -

No p_o_st shall be 'upgraded, giving benefit to a single individual staff to the
disad'va'ntage and dissatisfaction of other sirhiiarly situated person / persons in
the same cadre or similar cadre carrying same and nearly same scale of pay and |

qualification.

* Up-gradation of posts in a particular cadre may be made as a class, taking into

consideration the nature of duty / dutiés rendered by the said class, with prior

concurrence of the Finance Department of the State Government.
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CHAPTER - VIIl

Disqualification'from.Service -

Notwithstanding anything ccntained in these Rules or'in any other law for the

time being in force, an employee of the Court, to whichever cadre / group he /

“she may belong, shall be held disqualified from continuing in service, if -

He / she is found drunk at the work place or during duty hours on more than'

three proved instances; or

"He / she is found fo have suppressed any information in his / her application form

or declaration in course of the recruitment test;

He / she is suffering from any virulent form of contagious / communicable disease

or an. silment so severe in form so as to deter him / her from discharging his / her

duty.

“His / her continuance in service, in the opinion of the Chief Justice, shall be

detrimental to the interest of the Institution and the Administration.

Undertaking -

Before being appointed as staff in the Court the candidates to whichever group
he / she may belong, shall be requrred to grve an’ undertaking that he | she
agrees and is prepared to duly drscharge the duties assigned to him / her by the

Court in course of his / her postrng

. (2) Orderly, Office Peon, Gardener Farash, Night Watchman Malr& Gate Keeper .
- including -Class-IV employees in Group,—D .cadre are required .to give an

-~ undertaking that they have no objection to work in the house-hold of the Judges, .

. 1315EXGAZIA) -
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. . ) /
Judicial Officers o‘fythé Registry and ‘they shall do whatever duty they are
~ assigned in the house-hold of the _Judges, Judicial Officers of the"Registry and in
~ the Office. | |

43, ‘Dutie's of Group - ‘D’ / Class - IV_Employees :-

(1) A Group-D' / Class-l\/ employee, upon his / _her appointment as such, shall

~ perform such duties as have been detailed in Appe ~ix= 5 of these Rules. The

Office Peon .attached to an Establishment, Branch, S_ tion, Wings, etc. of the

~ Court, in addition to the duties prescnbed in Appendix- 5, shall perform works llke
'dustmg cleaning, sweeping of different Sections, Branches, Offlce Wings, etc.,

to which he / she is attached, as the case may be.

(2) An Orderly / Peon attached to the household of a Judge or an Officer of the
"Registry shall perform such duty / duties as are assigned to him / her, and he /

she shall-be required to attend his / her duties during holidays and also at odd
hours. '

CHAPTER - IX'

44. Review and Retirement in Public Interest :-

(1) Notwithstanding anythihg contained in these Rules, or any other law for the time _
| being in force, the Chief Justice, if he / she is of the opinion that itis in the public
interest so to do, shall have.ab'solute'right to retire any member of the staff /

2 . serVice; who has attained the age-of 50 (fifty) years, by giving him / her Notice of
. notless than three months in writing or three months’ pay and allowances in lieu

sihoiowtofsuchNotice. - nennt ST s e
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. For the purpose of satlsfactron and formrng the opinion that it is in the public |

|nterest to retire compulsonly any member of the staff / service, the Chief Justice
may constitute a Committee of Judges for reviewing the record of the concerned
member of the staff / service under Head-Il of Appendix~1 in respect of Group -
‘A’ and ‘B’ posts. | |

So far as Group - ‘C’ and Group - ‘D' posts are concerned, a Committee of |

Regrstrars of the Court shall be constituted for the purpose of revrew

The review shall be taken up when a member of the staff or members of the staff/

. service is / are about to attain the age of 50 years, 55 years and 58 years. -

Nothing in this Rule shall be construed as Ilmltrng the general powers of the Chref

" Justice under Sub-Rule (1) to compulsorily retire a member of the service -

including the-service under Group- ‘D’ posts, in public interest, at any 't,ime after:
he / she attains the age of 50 (fifty) years or he / she has completed 30 (thirty)
years of service. | - i
The provnsron of the G.A. & PG.: Department Clrcutar No. 27037 dated
24.09.2019 and any instructions, circular |ssued from tlme to -time by the

appropnate Government in this regard SO far as those are not inconsistent with

the aforesaid provisions, may be adhered to in exercising the power of review.

Conditions of Service :-

The provisions of Orissa Government'Servants Conduct Rules 1959 and Orissa ‘ 1 :

employees - of the Court more fully described in Appéndix— 1 except the
employees under Head - |, Head - A, Tenure Posts and Remunerated Posts of

Appendix - _1 so far as their conduct drsmplmary proceedlng agalnst them



46.

YA

suspension and penaity / penélties to be impoeed in the disciplinary proceeding

(i)

are concerned.

Provided that, the Chief Justice may, from time to time, specify any

modification, variations or exceptions,’if any, in the aforesaid Rules.

Provided further that,- no order containing modifications, . variations or

exceptions in the Rules relating to salaries, allowances Ieave or pension

'shall be made by the Chief Justice except with the approval of the

Governor

Provided further that, the powers exercisable under the Rules.and Orders
of the State Government by the Governor o by any authority subordinate
to the Governor shall be exercised by the Chief Justice or by such other

perscn as the Chief Justice may, by general or special order, direct.

Other Conditions of Service :-

The conditions or service including salaries, allowances, retirement age,

leave and pension of the employees of the Court shall be the same as are or as

may from time to time be prescribed by the State Government.

Appomted on daﬂy-wage baS|s

| Discharge / Dismissal of Person(s) —

Appointed on contractual basis;

.

Appointed otherwise to hold temporary or officiating éppointment /on

expnratlon of the penod of appomtment

;Engaged inder 3 contract in accordance with the térm of his / her .

ontract RS ' RO

.

"z . T, L N ! . A I'
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Shall not be deemed to be ‘Remoyal’ or ‘Dismissal’ within the meaning of this )
Rule. | | - |

'Explanation .— The reversion to the original post of a person ap-pointed on ad-hoc basis

to a superior post shall not be considered as reduction in the rank within the meaning of o

this Rule.

CHAPTER - X
48. - Enquiry :-
In matters of Disciplinary Proceeding, enquiry in respect of Group — ‘A’
and. ‘B' employees under Head — Il of Appendix — 1 and Group —C and ‘D’

employees shall be held by a Registrar or a Committee of Registrars of 'the |

“Court, as would be decided by the Chief Justice in his / her di_scretipn.
49. Appeal :-
(1) . Every member of the staff attached to the Court may file.Appeal in the iplloWing ,
- manner - | '
(a)  Against any order of penalty by the Disciplinary Authority, appeal shall lie
toa Judge or Committee of Judges nominated for the purpose by the Chief _

. Justice being the d|SCipI|nary authority o S

(i)  Provided that no such appeal shall be entertained unless it is

presented before the Registrar (Judrcral) of the Court within a period o

"of 30 (thirty) days from the date of communication of the order to be

. I P * N
o AT SateT ot . ;"- RSN IA‘
’

appealed against ' ' L "

R s DI ' - . R . [P S
r‘ I -'-_ . [ L PN . LESTAN ,l‘i‘l‘
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(1)

@

(4)

(i) Provided further that,» the~Judge or Committee sitting in the appeal, as
the case may be, for sufficient cause, may condone the delay in filing

the appeal.

-The appeal filed before the Registrar (Judicial) shall be deemed to have been

filed before the competent Judge or the Committee of Judges nominated to hear |
the appeal, and the Registrar (Judicial); as soon as the appeal is filed, shall place
the matter before the Chief Justice for homination of a Judge or eonstitution of a

Committee-of Judges, as the,case may be.

Re-employment / Re-engagement of Retired Employee(s) :-

The Chief Justice, in his / her discretion, may re-employ /'re-engage any.
employee from Group - ‘A’, ‘B’ & ‘C’ cadre after retirement of the said employee,

in the interest of the Administration or administrative exigency.

Pending concurrence by ‘the deernment in Finance Department, such re-.

engagement / re-employment shall be effective from the first date of the month
succeeding .the month- of issuance of the letter of re-engagement / re-
employment. |

No ,re-empl,oyment / re-engagement shall generélly be given to Group - ‘D’

employees, provided any.‘Group—"D’ employee has knowledge of any Special
g

Skill and his re-employment / re-engagement is- essentially required in the

interest of the Administration.

Such re-employment / re-engagement shall be given at a spell of 2 (two) years

and may be extended from time to time till the re-employed / re-engaged person

attains the age of 68 years.
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(1)

3)

- 83.
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~ Such re-employed / re-engaged person shall be given'monthly remuneration as

fixed by the Chief Justice exclusive of his / her pension.

Relaxation’ '

NotW|thstand|ng anything provrded hereln before in these: Rules, the Chief Justice

may, by order, relax or dispense with any of the Provnsnons / Rules, in the -

administrative exigencies, for reasons to be recorded in writing...

The Chief Justice may, in his discretion, issue any Circular Order, Instructions for

effective implementation of the provisions of these Rules.

In case of additioh of post(s) to the cadre or creation of any new post(s) in ahy

' cadre the Chief Justice -shall have the discretion to frame scheme / schemes

under these Rules, ‘making provrsmn for apporntment / promotion / quallf ications /

' expenence/ conditions of service, etc for the same.

Interpretation :-

Al queetlons relating to interpretation of these Rules shall be referred to

the Chief Justice, whose decision thereon shall be final.

Repeal and Saving-- E

“The Hrgh Court of Orlssa (Appomtment of Staff and Condmons of’ |

' ,Servrce) Rules 2015"s hereby repealed

Provrded that, any order or appomtment or promotlon made, actlon taken

~ or things done under the Rules, Regulatlons Instructlons or Orders S0 repealed .

: shall be deemed to have been made, taken or done under these Rules
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Power to Remove Doubt(s) :-

If ény doubt arises in giving effect to the provisions of these Rules, the Chief
Justice may, by order, in consistence with the provisions of these Rules, remove

the doubt.

Provided 'that,-‘ no such order shall be made after expiry of the period of

three years from commencement of these Rules.

BY ORDER OF THE CHIEF JUSTICE
o sdh |
' C.R. DASH
' REGISTRAR (JUDICIAL)



APPENDIX-1

Sanctioned

Scale of pay

‘Category | SI Designation . ‘Minimum Experience, Mode of recruitment’
of post No. ' strength qualification if any
. 1 2 3 4 5 6 17 '8
HEAD-1 - OFFICERS FROM THE CADRE OF 0.8.J.S. & 0.J.S. :
Group-A | 1. Registrar General 1 An Officer in the Cadre | Own Scale of . | From the members of ‘the
. ’ of District Judge. Pay ‘Orissa Superior Judicial
‘ Service.
2. Registrar 1 An Officer in the Cadre Own Scale of From the members of the
-|'(Administration) of District Judge. Pay Orissa Supetrior Judicial
' I o ‘ Service. .

3. Registrar (Judicial) 1 An Officer in the Cadre Own Seale of' From the ‘members of the

of District Judge. Pay Orissa Superior Judicial

' Service. ‘
4, Registrar (Inspection) 1 An Officer in the Cadre Own Scale of From the members of the
: of District Judge. : Pay Orissa Superior Judicial
: : Service. : :
5. Registrar (Vigilance) 1 An Officer in the Cadre Own Scale of From the members of the
: B of District Judge. Pay Orissa Superior Judicial
o ’ , Service '

6. . Co-ordinator, 1 An Officer in the Cadre Own Scale of From the members of the
- | Arbitration Centre of District Judge. Pay Orissa Superior Judicial

Service -

[44



Own Scale of

(Administration)

Civil Judge

Pay

7 Member Secretary, |- An.Officer in the Cadre From the members of the

SCMS : of District Judge. Pay Orissa Superior Judicial
. | Service.

8 Officer on Special An Officer in the Cadre Own Scale of From the members of the

Duty(Vigilance) of District Judge: Pay Orissa Superior dJudicial
' 4 - ‘ Service '

9 - Secretary,  Juvenile An Officer in the Cadre Own Scale of From the members of the

Justice Committee of District Judge. Pay Orissa Superior Judicial
’ A : . : Service :

10 Deputy Registrar An officer in the Cadre of Own Scale of From the members of the |
(Judicial) .| Senior Civil Judge Pay Orissa Judicial Service. -

11 Special Officer An officer in the Cadre of Own Scale of From the members of the
(Administration) Senior Civil Judge ' Pay Orissa Judicial Service.

12 Special Officer An officer in the Cadre of Own Scale of From the members of.the
(Special Cell) Senior Civil Judge Pay Orissa Judicial Service.

13 .| Deputy 4 Registrar An officer in the Cadre of Own Scale 6f From the members of the
(Administration Senior Civil Judge Pay " Orissa Judicial Service..
-&Protocol) o A ‘ ‘ }

14- | Central Project An officer in the Cadre of Own Scale of | From the members of the
Co-ordinator Senior Civil Judge Pay Orissa Judicial Service..

15 . | Addl.Co-ordinator An officer in the Cadre of Own Scale of | From the members of the

' Arbitration Centre Senior Civil Judge Pay Orissa Judicial Service
16 Assistant  Registrar An officer in the Cadre of Own Scale of From the members of the

Orissa Judicial Service.
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HEAD-TT_

OFFICERS AND STAFF OF THE COURT

Gi‘Oup—A

Additional Registrar

(Establishment) .

'Bac_helor’s dégree in Law from

a recognized
University,having fluency in

| Hindi and English and is a fit

person to hold the post in the
opinion of the. Hon’ble Chief
Justice. :

At least 3 years
in the post of
Joint  Registrar
or 5 years in the

post of Additional |

Deputy Registrar
(J &E ). He/She
should have
adequate
knowledge in
functioning of the
Court both in
Judicial and
Administrative
side.

Rs.1,23,100-

2,15,900

By promotion from the |

post of Joint Registrar/
AdditionalDeputy
Registrar(Judicial
&Establishment)basing on

Merit-Cum-Suitability

with  due
seniority.

regard to

Additional Regis.trar- :

Cum-Principal
Secretary

Bachelor’s 'degree in Law from
a recognized  University,
having fluency in Hindi and
English and is a fit person to
hold the. post in the opinion of
the Hon’ble Chief Justice.

At least 3 year as
Joint Registrar-
Cum- Principal |
Secretary or 5
years as Addl.

|. Deputy Registrar-

Cum-Addl.
Principal
Secretary to

Rs.1,23,100-
2,15,900

By promotion from the post »

of Joint  Registrar-Cum-
PrincipalSecretary/Addl.

Deputy Registrar-Cum-
Addl. Principal. Secretary
basing on Merit-Cum-

Suitability with due |.

regard to seniority.

Hon'ble Judges.

144



Joint Registrar-Cum-

Bachelor’s degree in .any

At least 3 year as_

Rs.78,800-

knowledge in Rules and

.practice of the High Court of

| By promotion from the post.
Principal Secretary to disciplinefrom a recognized | Addl. Deputy 2,09,200/- of Addl. Deputy Registrar-
Hon'ble - the Chief University, having fluency in | Registrar-Cum- . ' Cum-  Addl Principal
Justice - - Hindi and English and is a fit | Addl. Principal | Secretary/ - Asst. Registrar-
person to hold the post in the | Secretary or 5 Cum-Senior Secretary
L. O . basing on Merit-Cum-
opinion of the Hon'ble Chief | years as Asst. . Suitability . R
. . L uitability with due
Justice. gzizirg;g:tr;y 0 regard to seniority. ~
o Hon’ble Judges. ,
Joint Registrar Bachelor’s degree ih any At -least 3 years | Rs.78,800- By promotion from the post
(Judicial) disciplinefrom a recognized in the post of | 2,09,200/-. %f _ Additional (JD(;;?u.t)]'
1 ] j " egistrar udicia
University. ggg;:::::(l ‘})(gug; &Establishment)/ c.adre .of
: . Asst. Registrarbasing” on
or 5 years in the Merit-Cum-Suitability
- Cadre ofAsst. with due regard to
Registrar. ' seniority.
Joint Registrar Bachelor’s degree in any At least 3 years | Rs.78,800- By promotion from the post
(Establishment) - ‘disciplinefrom a recognized in the post of | 2,09,200/- %f ~ Additional (Jszll_t-};
i ity ’ ' FAies , egistrar udicia
Un’veYSIty' gg:::r:::(l }) gu% &Establishment)/ c:adre of
oo . Asst. Registrarbasing on
or 5 yearsin the Merit-Cum-Suitability
{ Cadre ofAsst. with  due regard to
Registrar. seniority.
Additional Deputy Bachelor's degree in any'| Should have Rs.67,700- By promotion from the
Registrar discipline from a recognized | minimum 2.08.7000/- cadre of Assistant Registrar
(Judicial ' & University * or such other | experience of one T basing on  Merit-Cum-
Establishme: %) qualification equivalent | year in the cadre Suitability ~ with  due
: | thereto, with elementary | of Asst. Registrar. -regard to seniority. -

Orissa. /

.GY



7. - | Additional Deputy Bachelor’s degree in any | At least 1 year as Rs.67,700- By promotion from the post
Registrar-Cum- discipline from a recognized | Senior Secretary to 2 08.7000/- of  Asst. Registrar-Cum-
Additional ~ Principal University or such other | Hon’ble Judges. S Senior Secretarybasing on
Secretary ’ qualification equivalent M'(;I}‘llt-Cl(.;m-SUItablll(tiy

thereto, having fluency in ::niorit Jue  regar to
Hindi and English and is a fit y:
person to hold the post in the
opinion of the Hon'ble Chief
Justice. ' .

1 8. Assistant  Registrar Bachelor’'s degree in any Rs.56,100- By way of selection from the

(Establishment) discipline from a recognized 177 500/ pool of emplovees working
University or such other e in different posts in the
qualification equivalent E"e“g’ins’t‘z_';rcic:s ein(;f o‘?xsitlset:}irtlf
thereto. Cum-Suitahility with due
regard to seniority.

9 Assistant  Registrar Bachelor's degree in any Rs.56,100- By way of sclection from the
(Judicial) discipline from a recognized 1.77 500/ pool of employees working

University or such other LU in different posts in the

qualification equivalent ggi‘:&z rcif;: nng ;;S;[Ss;rtlf

thereto. Cum-Suitability with due
. regard to seniority.

10 Assistant Registrar Bachelor's degree in any Rs.56,100- By way of selection from the
(Judicial & discipline from a recognized 1.77.5001- _pOOl _O.f emplovees working
Establishment) University or such other P in different posts in the

qualification equivalent ;.{oel:z]i?t(:;;rciil:i nogf O‘/‘\lsif:;‘i‘:
thereto. Cum-Suitability with due
A regard to seniority.
11 Establishment Officer Bachelor’'s degree in any Rs.56,100- ° By way of sclection from the |
' discipline from a recognized 1.77 500/ pool of employees working
University ~ or such other » 04000 in different posts in the
qualification equivalent %Of“f“t‘"“ fidrc_ of AS;’/ISE"‘,’:"
-thereto. egistrar, basing on erit-

Cum-Suitability with duc
regard to scniority.

14



proficiency in English, Odia,
Hindi and experience to deal
with the Hon’ble Judges.

1,77,500/-

’ -
12 Stamp Reporter & | 1 |Bachelor's degree in ' any Rs.56,100- By way of selection from the
Oath Commissioner discipline from a recognized- 177 500/- pool of employees working
University or such other 2 0 HOY in different posts in the
qualification ‘equivalent ' common cadre of Assistant
thereto. - Registrar, bgsmg on Merit-.
’ Cum-Suitability with due
regard to scniority.
13 " Additional Stamp | 12 | Bachelor’s - degree 1in, any Should have Rs.56,100-. By promotion from the post
: " | Reporter &  Oath discipline from a recognized | minimum - 177 500/_7 of Superintendent basing
Commissioner University. or such other | experience of 3 U on M‘?“t'cum's‘“tablhty
’ qualification equivalent | years in.the cadre with “due  regard to
thereto. ’ of Superintendent seniority.
' and 6 years in - )
" toto working both .
as Superintendent -
’ and Section Officer
14 Assistant Registrar- |. 8 | Bachelor's degree in any | Should have Rs.56,100- By promotion from the post
Cum-Senior Secretary discipline from a recognized | minimum 177500/ of Secretary. basing on
o University or such other | experience of 3 U ’ .M'erit-Cum-Suitability
qualification equivalent | years in the cadre with due regard to
thereto, ' C -~ | of Secretary and 6 seniority.
' years
intotoworking both |
as Secretary
AndPersonal
- Assistant.
15 Court Officer -cum-| 1 | Bachelor’s degree from any Rs.56,100- By way of promotion on the
- | Assistant Registrar recognized University having basis of selection from the

post “ of Superintendent /
Section Officer basing on
the merit and suitability.

Ly



16 Assistant ~ Registrar Bachelor’'s degree in any | Should have Rs.56,100- By way of promotion on the
(Protocol) discipline from a recognized | minimum 1.77.500/- basis of selection. from the
University or such other | experience of 10 T post o of
qualification equivalent | years working as, Supermtendgnt/Sectxon )
thereto and having good | Assistant Section 8?22?:/ )?:sil:tammii?rc:\lxor:
knowledge in English, Hindi | Officer ex.perience of lgO yearsthose
and Odia and experience to who are willing to work
deal with the Hon'ble Judges. even in odd hours and also
' basing on the merit. and
- suitability.
Group-B 17 Superintendent 30 | Bachelor's degree in any | Should have Rs.47,600- By promotion from the Post
discipline from a recognized | minimum 1.51.100/- of Section Officer basing on
University or .such other | experience of 3 e Merit-Cum-Suitability
qualification _equivalent | years working in with  due  regard to
thereto. - feeder cadre. seniority.
18 Secretary 17 | Bachelor’s degree in any Should have Rs.47,600- By Promotion from the post
discipline from a recognized minimum 1.51.100/- of - Personal  Assistant
University or such other experience of 5 . e basing ~on  Merit-Cum-
qualification equivalent years working in Suitability - “',‘t'h due
thereto. feeder cadre. regard to seniority,
19 | Section Officer 87 | Bachelor’'s degree in any | Should have Rs.44,900- By promotion from the posts
o discipline from a recognized | minimum 1.42.400/- of Assistant Section foicer
University or such other | experience of 9 B and Peripatetic Stamp
qualification equivalent | years working as Reporter basing on Merit-
thereto. Assistant Section (fum'g‘“tabll.lty. with due
: Officer llegar to seniority.
20 Section Officer | 1 | Bachelor's degree in any | Should have Rs.44,900- | By promotion from the post
(Translation Branch) discipline from a recognized | minimum 1 42 400/'_ of Translator _basing on
University or such other | experience of 9 T Merit-Cum-Suitability
qualification equivalent | 'years working in with ‘due regard to
thereto. feeder cadre. seniority. .

8y -
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Should have

By Promotion’ from the post

21 Personal Assistant 34 | Bachelor's ‘degree. in any Rs.44,900-
' : .| discipline from a recognized | minimum 1.49.400/- of Senior Stenographer
. University or such other | experience of 9 e | basing on-Merit-Cum-
qualification equivalent | years working in Suitability with due
thereto. feeder cadre.. ' regard to seniority..
22 System Analyst - 1 B.E/ B. Tech Degree in|Minimum 3 years Rs.44,900- By direct recruitment.
, computer Science/ IT or MCA | of experience in 1.49.400/-.
or M. Sc. Degree in Computer | Programming/ B
Science with first class or | Software
equivalent position -from a | Development.
recognized - University/
Institution.
23 Superintendent of | 4 | Bachelor’s degree in any Rs.44,900- By Promotion from the post
"TypistsLevel-I ' discipline from a recognized 1.42.400/- of Superintendent of Typists
: University or such other. PR Level-IT basing on Merit-
‘qualification equivalent Cum-Suitability with due
thereto. : regard to seniority.
24 Statistical Officer 1 | At least 2n*Class Master’s Minimum one year | Rg 44,900- By Direct Récruitment.
: Degree in Economics/Applied | experience of . 1,42,400/- )

Economics/Statistics/Applied
Statistics and passed
PGDCA/equivalent course in
Computer.

Statistical work
involving
collection,
compilation and
interpretation of
statistical data or

planning work.

6v °



25 Assistant
’ Officer

'
.
¢ 4N
'

Section

390

Bachelor's degree - in any

| discipline from a recognized

such other
equivalent

University or
qualification

.| thereto. He / S-h_e must have

adequate ‘knowledge in
Computer Application.

Rs.35,400-
1,12,400/-

a).

b)

€)

By direct recruitment
through competitive
examination.

10% of vacancy arising’

in a year subject to a

‘maximum of 10 posts

shall be filled up by
promotion on the basis

of selection from the post |

of Senior Grade Typists
and Senior Grade
Diarists who  have
rendered at least 10
years of continuous
service inclusive of at
least -three years of
service in the respective
posts having requisite
qualification for the post
of Assistant Section
Officer.

10% of vacancy arising
in .a year. subject to a
maximum of 2. posts
shall be filled up by
promotion on the hasis

. of selection from the post

of Copyists who have
rendered at least 5 years
of continuous service
having requisite
qualification for the post
of Assistant Section
Officer.

/| Reporter

126 | Peripatetic

Stamp

Bachelor’s degree in Law from
a recognized University with
adequate knowledge in
Computer Application.

At least 5 years,of -
working
experience.in any
Sub-ordinate.

Rs.35,400-
1,12,400/-

By direct recruitment.

0s



Court
Establishment in
Group-‘C’ category
or 3 years of
-practice at Bar.

Bachelor’s degree ' in any

Should ha;le

adequate knowledge in
Computer Application.

experience in High
Court or any Sub-
ordinate Court
Establishment in
Group-'C’ category
or 3 yecars of
practice at Bar.

27 -Superintendent of A Rs.35,400- . By promotion from the post
: Typist Level-II discipline from a recognized | minimum 1.12.400/- of Senior Typist basing on |
: University . or- such other | experience of 10 L Merit-Cum-Suitability
qualification equivalent | years working in with  due regard to
thereto. - - feeder cadre or 18 seniority.
years of total
- continuous service
both in the ranks
of Junior Typist
and Senior Typist.
28 Translator Bachelor's degree in any Rs.35,400- By direct recruitment.
e discipline from a. recognized .
University or such other 1,12,400/- -
qualification equivalent i
thereto having English / Odia
as' an Honours subject with
.adequate knowledge in
Computer Application. ,
29 Judicial Indexer Bachelor’s degree in Law from | At least 5 years of  Rg 3 5,400- By direct recruitment.
: a recognized University with | working 1,12,400/- '

8



Senior Driver

30 Senior Stenographer 32 | Bachelor's degree in any| For appointment Rs.35400-° ' |D By promotion from the

- ‘ : discipline from a recognized | by promotion, the 1.12.400/- post " of Junior
University having adequate | candidate -should | '~ Steppgrapher basing on
knowledge . in  Computer | have minimum Merit:Cum:Suitability
Application. experience of 3 :v;:l?origue regard  to
(for appointment through | years working in i) In ca);;- of  non-
direct recruitment, the | feeder cadre. . availability of eligible/
candidate, in addition to the suitable candidates for
above qualification, should promotion, appointment
have minimum speed of may be made by direct
90words per ~minute in recruitment.
English shorthand and 45
words per minutein .English
Type writing) .

31 Librarian . 1 | Bachelor's degree in any | 2years experience Rs.35,400: By direct recruitment.
discipline- from a recognized | in a recognized 1‘ 12.400/.
University with minimum 2 | Library. B
class and a degree in Library '
- Science with PGDCA or such
other qualification equivalent
thereto from any recognized

) institution. _
32 Programmer 1 |BE/ B. Tech Degree in|Minimum 1 year of Rs.35,400- By direct recruitment.
' computer Science/ IT or MCA | experience in 1.12.400/- ‘

or M. Sc. Degree in Computer | Programming/ e _
Science with first class or | Software
equivalent from a recognized | Development.

, University/ Institution. .

33 Head Driver 10 | Having expertise in driving of | Minimum 2 years | Rg. 35,400- By promotion from the post

' Light Motor Vehicles experience as 1,12,400/: of Senior Driverbasing on |

Merit-Cum-Suitability
with  due
seniority.

regard to

s
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Group-C

34

Junior Stenographer -

Bachelor’'s degree in any

.29 RS'.25;500- : By direct recruitment.
‘ dlsglphn‘e from a recpgmzed | 81,100/
‘University with a minimum |- .
speed of 80 words per minute
in Short Hand &40 words per
minute in type writing. He /
she should have adequate
‘knowledge  in Computer
Application. - -
35 Senior Grade Typist 32 | Bachelor's degree in any | Should have Rs.25,500- By promotion from the post
: : discipline from a recognized | mihimum 81:100/- of Junior Grade Typist or
University or such other | experience of 8 ’ Data  Entry  Operator
qualification equivalent | years working in ’ basing on Merit-Cuni-
thereto. feeder cadre. Suitability W.lth due
S ‘ regard to seniority.
36 Senior Grade Diarist 2 | He / she should have passed at | Should have Rs.25,500-. | By promotion from the post
R : . | least Class-VIII examination. | minimum | a1 10(')/_ , of Diarist basing on Merit-
experience of 1 ’ Cum-Suitability with due
yearworking in regard to seniority.
feeder cadre.
37 Senior Driver 10 | Having expertise in driving of | Minimum 2 years Rs.25,500- By promotion from the post
Light Motor Vehicles. experience as 81.100/- ’ of Driver basing on Merit-
Driver ’ Cum-Suitability with due
regard to seniority.
38 Technical Assistant 4 | Having qualification of R§.21,700- By direct recruitment.
(Library) Intermediate / + 2. Pass with 69.100/-

Diploma in Library Science
and passed PGDCA Course in
Computer.

€S
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Should have ' passed HSC

Generator Operator 1 2 years of ~ | Rs:21,700- By direct recruitment.
' : Examination and Electrical | practical 69.100/- C
Trade from any Government ‘experience in ’
' recognized ITI. Electrical Trade . .
40 Junior Grade Typist / .27 | Bachelor’s degree in  any Rs.19,900- . By difect recruitment.
: Data Entry Operator ,discipline from a recognized 63.900/
. o University or such  other ’ )
qualification equivalent thereto |
and typewriting with a 'minimum .
speed of 40 words per minute in
the Computer and should have
passed PGDCA Course in
, Computer. ' - :
41 ‘Diarist 2 | Should have passed Class- | Should have . Rs.19,900- By promotion from the post
) | VIIIL. - | minimum 1. of Treasury Sarkar or such
- experience of 5 63,200/- O}';her . POGSt egui)valgnt
, : : thereto in Group- C, basing
%::;:r:::;;gg m on Merit-Cum-Suitability
. with  due regard to
seniority. ' :
42 Copyist 6 | Bachelor’'s degree in any Rs.19,90f)- By way of absorption from
discipline from a recognized 63.200/- the post of Remunerated
University or such other : Copyist.
“qualification equivalent
thereto. He / She must have
; adequate - knowledge in
Computer - Application.
43 | Driver 21- | Should have passed H.S.C. 3 years experience Rs.19,900- The driving knowing peons
~ examination and possessed of | in driving of 63.200/- of the Court,passed M.E
valid L:M.V. Driving License | L.M.V..in any ’ standard and are otherwise
with knowledge of Motor | Govt. or recognized suitable for promotion shall
Vehicle Mechanism. He must organization. be considered first, = for

be willing to work even at odd

Driver subject to - ‘their
_ho.u‘rs - and  on  Sundays/ passing the Practical Test
| holidays. (Driving Skill ©  and

promotion to the post sof

4%



per the
regarding qualifying marks-

Mechanical _ Skill) _ and
Personal Interview, and as

etc., to be formulated by the
Selection Committee.
Thereafter the remaining
vacancies in a particular
year shall be thrown open
for direct recruitment. -

modalities, |,

Should have

44 Treasury Sarkar . 1 | Should have passed Class- Rs. 17,200- By promotion from the post
‘ VIllhaving working | minimum {of Group-D' employees
knowledge in English. experience of 3 54,600/ having highest scale of pay
. yearsworking in in thg said group bfigmg on
feeder cadre. M.er)t-Cum-{Smtablhty

g with dué regard to

: . . seniority. o
Group-D 45 . Zamadar 31 | Should have passed Class- Should have Rs. 17.200- By promotion from the post
VIiIand should have capacity | minimum ' of Group-D’ employces
lto deal with the Hon'ble |experience of 5 54,600/ basing on  Merit-Cum-
Judges. o yearsworkin-g in Suitability V'W.lth _ due'

feeder cadre. regard to seniority.
46 Duftary 12 | Should have passed Class-VIII Should have Rs. 17,200- By promotion from the post
: and with ability to read simple minimum of orderly and office peon or
Odia and English & | experience of 5 54,600/ such other equivalent posts
proficiency in stitching and .yearsworking in basing on Merit-Cum-
binding work. feeder cadre Suitability with due

: regard to seniority.
47 Attender 3 | Should have passed Class- Should have Rs. 17,200- By promotion from the post
VIII. minimum of orderly and office peon or
‘ 54,600/~ such other equivalent posts

experience of 5
yearsworking in
feeder cadre. -

.| basing on

Merit-Cum-
Suitability ©  with due
regard to seniority.

GS



Rs. 17,200-

48 Cook-cum-Caretaker 2 | Should have passed Class-VIII Should have By promotion from the post
with adequate knowledge and minimum of orderly and office peon or
skill in cooking, cleaning, | experienceofs |>%600/- - such other equivalent posts

.| housekeeping and household yearsworking in basing on Merit-Cum-
works. ' ' ' feeder cadre. Suitability with due
: . ‘ . regard to seniority.
49 Mali-cum-Chowkidar 1 | Should have passed Class-VIII Should have Rs. 17,200- By promotion from the post
- , with practical knowledge in minimum of orderly and office. peon or -
gardening. : experience of 5 | >4:600/- such other equivalent posts
S yearsworkingin | - basn.ng on Mer'xt-Cum-
feeder cadre. Suitability with fiue
. regard to seniority.
50 Orderly & Office Peon 206 | Should have passed Class-VIII' Rs.16,600- By direct recruitment.
with elementary knowledge in | ,
English &Odia and also| 52,400/-
should be a good cyclist. He
should “have adequate
knowledge = and skill in.
cooking, cleaning,
housekeeping  and  other
household works. He must be
willing to work even in odd’
hours. ' _
51 Farash 14 | Should have passed Class-VIII Rs.16,600- - By direct recruitment.
' ‘ ' with elementary knowledge in 52,400/- :

English - &0dia and also
should be a good cyclist. He

should = have adequate
knowledge and skill in
cooking, cleaning,

housekeeping and other

household works. He must be

willing to work even in odd
hours. ‘

o
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Night Watchman

Should have passed Class-VIII
with elementary knowledge in
English &Odia and  also
should be a good cyclist. He

1 should  have adequate

knowledge and skill in
cooking, o cleaning,
housekeeping. and other
household works. He must be
willing to work even in odd
hours. :

"Rs.16,600-

52,400/-

By direct recruitment.

Mali

36

Should have passed Class-VIII |

with elementary knowledge in
English &Odia and also
should be a good -cyclist. He
should have adequate
knowledge and skill in
cooking, cleaning,
housekeeping and other
household works. He must be
willing to work even in odd
hours.

Rs:16,600-
52,400/-

‘By direct recruitment.

54 .

Gate Keeper

| Should have passed Class-VIII

with elementary knowledge in
English &0dia and also should
be a good cyclist. He should
have adequate knowledge and
skil  in  cooking,cleaning,
housekeeping  ‘and other
household works. He must be
willing to work even in odd
hours.

Rs.16,600-
52,400/-

By direct recruitment.

LS
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Permanent'Mulia_

Should have passed Class-VIII
with elementary knowledge in
English &Odia and also
should be a good cyclist. He

should. have adequate |

knowledge and skill in cooking,
cleaning, housekeeping and
other 'household works. "He
must.be willing to work even in

. odd hours.

Rs.16,600-
52,400/-

By direct recruitment.

56

Sweeper

10

Should have passed Class-VIII

with elementary knowledge in
English &Odia and also
should be a good cyclist. He

' should - - have adequate
knowledge and skill 1n}|

cooking, cleaning,
housekeeping. and  other
household works. He must be
willing to work even in odd
hours. - :

Rs.16,600-
52,400/-

By direct recruitment.

57

Sweeper-cum-Farash

'Shoulc'i havé passed Class-VIII
| with elementary knowledge in-
English &Odia- and - also

should be a good cyclist. He

should have adequate
knowledge  and skill 1in
cooking, : cleaning,

housekeeping and . other
household works. He must be

 willing to work. even 'in odd

hours.

Rs.16,600-
52,400/-

By direct recruitment.

8§
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13

Should have passed Class-VIII

.Rs.16,600-

By direct recruitment.

Class-IV
: with elementary knowledge in ‘
- English &Odia and also 52,400/-
should be a good cyclist. He
. A "| should have adequate
' : knowledge and skill in
cooking, cleaning,
housekeeping and  other
household works. He must be
willing to work even in odd
hours. '
HEAD-III . OFFICERS AND STAFF ON DEPUTATION TO THE COURT
Group-A 1 Chief Accounts Officer | 1 [ An officer of Odisha Finance Rs.78,800- On deputation from the
- : . | Service. 209200/ Finance Department of
- : the State Government.
2 | Medical Officer | 1 | A Medicine Specialist Rs.56,100- - On deputation from the
(Allopathic) ‘ 1.77 506/_ Health Department of the
‘ B State Government.
Group-B 3. Homeopathy " Medical | 1 | ... Rs.44,900- On deputation from the
' Officer 1 49 406/_ Health Department of the
_ A T ' State Government.
Group-C 4. | Pharmacist 1 Rs.25,500- On deputation from the
: : ' .Health Department of the
|81,1007- State Govt.
5. | Laboratory 1 Rs.25,500- On deputation from the
Technician 81.100/- Health Department of the
’ State Govt.
6. Health ‘Worker | 1 Rs.21,700- On deputation from the
(Female) 69.100/- Health Department of the

State Govt.

[$4)
[{]
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‘Homoeopathy

Assistant

T

Rs 18,000-

| 56,900/~

| State Govt. -

On deputation from the
Health Department of the

Group-D

Medical Attendant

Rs 16,600-
52,400/~

"State Govt.

On deputation from the
Health Department of the

HEAD-IV

OFFICERS AND STAFF UNDER e-COURTS SERVICES

Group-A

Senior System Officer

M.EM.Tech. or .MCA or
BE/B.Tech in Computer
Science/Information :

Technology from a recognized

‘institution or from a

University with minimum
60% marks in aggregate or
first class and having 3 years
relevant experience.

Rs 56,100-
1,77,500/-

By Direct Recruitment

Group-B

System Officer

24

MCA or BE/B. Tech/M.Sc 1n
Computer Science/Information

| Technology from a recognized

institution = or from a
University with minimum
60% marks in aggregate or

‘first class.

Rs 44,900-
1,42,400/- -

By Direct Recruitment

System Assistant

48

B.Sc in Computer Science/ 3
years Diploma in IT or CSE
from a recognized institution
or university with 60% marks
in aggregate or first class,
Provided ‘the  candidates
having higher qualification
and experience shall be
preferred. :

Rs 35,400- .

1,12,400/- .

By Direct Recruitment

D
o



TENURE
POST

Law Reporter

An Advocatewith at least 10
years of standing practice in
the High Court of Orissa.

10 years.

Rs.35,000/-
(Consolidated)

By selection in direct
recruitment from the

members of the |

HighCourt . Bar
Association.

Research Assistant

27

{ graduate in

surrender/keep

Graduate or post
law  from

Law

recognized
Universities/Colleges/
Institutions, established by
law in India and should not
have put in more than one
year of practice, if he/she is a
practicing advogate, must
have basic
computer. In case a candidate
is selected who is practicing as
an advocate, he/she must
in abeyance
his/her  advocate’s licence
during histher tenure as
Research Assistant, but
however such period shall be
included/calculated  towards
histher  practice as an

'Advocape.

knowledge of

Rs.15,000/-
(Consolidated)

By selection in direct
recruitment as per the
Scheme for engagement
of Research Assistant. . A

| Remuner-

ated post

Remunerated Copyist

Bachelor’s degree in any
discipline from a -recognized
university or such other
qualification equivalent
thereto. He / She must have
adequate knowledge in
Computer Application.

Remuneration as
fixed by the
Govt. from time

to time.

By direct recruitment.

]

l9
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APPENDIX-Z-A

i SYLLABUS OF EXAMINATION FOR THE POST OF

SYSTEM ANALYST/ PROGRAMMER _

N

The Recrultment Examination for the post of System Analysthrogrammer shall

cons1st of Prehmmary Examination/Test, Written Examination, Computer Apphcatlon Test

and Viva-voce test on the followmg subjects carrying marks and duration as shown against

each:
(A) " Preliminary Examination/Test .. 150 marks 2 hours
(B) The Written Examination shall consist - 150 marks ‘3 hours
of following papers - . :
1. | English ' ' { ‘100 marks 2-hours
(Essay, Prems writing, Translation, ' : b '
: Retranslation and Grammar). . .
o2 General Awareness ' . 50 marks ° 1 hour
(C) Computer Application:’ B
(i) Theory . ' ’ g ‘ 100 marks. 1% hour
(ii) Skill Test in'’computer (practical) - ".50 marks 30 minutes’
" The Computer Theory and Skill Test shall consist of:-
Working knowledge of Unix/ Open source Software/ Windows/ My SQL/ Post
Gre SQL/ other RDBMS package, System Analysis and Programme
Development in JAVA/ JSP, ASP, PHP, DoT NET, Conﬁguriﬁg Servers and
Networking Components in Linux and Windows environment, _
Viva-voce Test . . - 20 marks

(D)
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- APPENDIX-2-B
: SYLLABUS OF EXAMINATION FOR THE POST OF
STATISTICAL OFFICER

The .Recruitment Examination for the post of Statistical Officer shall consist of

Preliminary Examination/Test, Written E'xamination, Computer Application Test and Viva-
. .

voce test on the following subjeéts carrying marks and duration as shown against each:

(A) - Preliminary Examination/Test 150 marks 2 hours
(B). The Written Examination shall consist- 400 marks 6 hours
of following papers:- - _
1. English _ 100 marks 1 hours
 (Essay, Précis writing, Translation, ' ‘
| Retranslation and Grammar) :
2. General Awareness ‘ 100 marks " 1 hour
3. Statistics ' 100 marks [. 2 hours
4, Economiics ' 100 marks | 2hours
N.B:- The question in General Enghsh & General Knowledge papers shall

(C) Computer Application: '

" be of such standard as shall be prescribed by the Commission or the

Committee. The question in Statistics and Economcs papers shall be
of Post—Graduate standard.

Ay

(1) Theory o 50 marks 1 hour
(11) Skill Test in computer (practical) - 50 marks 1 hour

The Computer The,ory and Skill Test shall consist of:-

Wol‘king knoWlédgé of Unix/ Open source Software/ Windows/ My SQL/ Post
Gre SQL/ other RDBMS package, System Analysis and Programme
Development in JAVA/ JSP, ASP, PHP, DoT NET, Configuring Serveré and -

Networking Comp‘onents in Linux and Windows environment.

(D)Viva-voce Test L _ ' 50 marks
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SYLLABUS OF EXAMINATION FOR THE POST OF
ASSISTANT SECTION OFFICER / TRANSLATOR

The Recruitment Examination for the post of Assistant Section Officer/
Translator. shall consist of Preliminary Examination/Test, Written Examination,

Computer Application Test and Viva-voce Test as detailed below. o '

(A) Preliminary Examination/Test 150 marks 2 hours
(B)Written Examination - ' 300 marks 5 hours
Sl ' SUBJECT MARKS | DURATION
-No. A ‘ | A :
1. English : : 100 | 2 hours

(Essay, Précis writing, Translation, Re-
_translation and Grammar)

2. | Mathematics . - : 100 | 2hours
(Arithmetic, Algebra, Mensuration, : :
Statistics & Probability.) '

3. General Awareness& Test of Reasoning_| 100 1 hour

(Current Affairs, National & International
events, Major financial/economic news,
Budget & Five year plans, Books & Authors,
Awards &Honours, Abbreviations, Important
Days, Who's Who, Sports, General Science,
‘International & National Organization,
History, Geography, Politics, Civics and

.| Culture.)

(C)Computer Application Test | : 100 Marks = 1 hour
[Computer Fundamentals,'Window‘s (MS- Windows), MS Office (Word, Excel &
Power Point), Linux Fundamental ahd open office application, Usage of Internet

. Operation, Communication Technology,” Networking Con'cepts' (LAN, Ethernet,
Broad Band, Wireless) and Digital Signature] ‘ .

Computer Application ' MARKS DURATION
(i) Theory . . 50 %2 hour

(ii) Skill Test 4 50 - % hour

(D) Viva-voce Test | ' 40 Marks
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APPENDIX-2-D
SYLLABUS OF EXAMINATION FOR THE POSTOF

PERIPATETIC STAMP REPORTER

The Recruitment Examination for the post of Peripatet’ic Stamp Reporter shall

consist of Preliminary Examination/Test, Written Examination, Computer Application Test

and Viva-voce Test as detailed below. _ ’

A. Preliminary Examination 150 marks 2 hours
B. WrittenExamination 300 marks 6 hours
Paper-1’ English
SUBJECT MARKS DURATION
1. (Essay, Précis writing, Translation, Re-translation and 100 2 hours
Grammar) :
~ Paper-2 Law (I)
Marks | Duration
1. Section 15 to 20, Order VII Rule 1 to 9, Order VIII Rule 25
6-A to 6-G of the Code of Civil Procedure, 1908
2. Chapter-III, Schedule-I & II (ad valorem court fees & 25 b
fixed court fees) of the.Court Fees Act, 1870 2 hours
3. Section-4 & 8 of the Suits Valuation Act, 1887 25
4. The Odisha Civil Courts Act, 1984 25
Paper-3 Law (II)
Marks | Duration
1. Sectlon 35,36,37 & 38 and Schedule I of the Indian 25
Stamp Act, 1899
2. Part-1IT (Computation of penod of hmttatlon) under 25 2 hours
: Limitation Act, 1963
3. Section 34 to 41 of the Specific Relief Act, 1963 25
4. | G.R. & C.0. (Civil) & (Criminal) 25

C. The Computer Application Test (Practical)

) Word Processing (MS Word)

(i)  Spread Sheet (MS Excel)

(iii)  Presentation knowledge (MS Power Point)
(iv) -~ MS Access

D. Viva-voce Test

100 marks 1 hour

- 30 marks
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SYLLABUS OF EXAMINATION .

FOR THE POST OF JUDICIAL INDEXER

APPENDIX-2-E

. The Recruitment Examination for the post of Judicial Indexer shall consist of

Preliminary Examination/Test, Written examination, Computer Application Test and Viva-

~ -voce Test as detailed below:

150 marks 2 hours

A. Preliminary Examination ‘
B. Written Examination , 300‘ marks 6 hours
nd N . ' ' \ . "
Paper-1 English
— SUBJECT . "MARES | DURATION
1. (Essay, Précis writing, Translation, Re-translation and 100 2 hours
Grammar)
Paper-2 Law (I)
'Sl No. Subject Marks | Time
1. ‘Constitution of India- 20
2. Code of Civil Procedure, 1908 20

3. “Code of Criminal Procedure, 1973 20 2 hours
4. | Indian Penal Code, 1860 20
5. - | Ability to prepare Head Note of Judgments 20

Paper-3 Law a1 .

Sl No. |. B Subje-ct Marks | Time

5. Law of Contracts and Torts 25 ‘
6. Hindu & Mohammedan law 25 2 hours
7. Transfer of Property Act, 1882 25
8. Limitation Act, 1963 25

C. The Computer Ap_plication Test (Practical)

G- Word Processing (MS Word) ~ -

(i) = Spread Sheet (MS Excel) ‘
(i) P '
@iv)  MS Access

D. Viva-voce Test.

Presentation knowledge (MS Power Point)

“ .30 marks

T 100 marks 1 hour

1945 EY. A7 KA)
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APPENDIX-2-F

SYLLABUS .OFDIRECT RECRUITMENT EXAMINATION
FOR THE POST OF SENIOR STENOGRAPHER

The direct recruitment examination in respect of Senior Stenographer shall

comprise of the following tests:-

A. Qualifying Test (Preliminary)

Computer Application Test: (Qualifying in nature) - 100 Marks
-A candidate securing less than 50% of marks in the - 1 .

Computer Application Test shall be disqualified.

(i)° Theory : , 50 Marks 30 minutes

@)  Skill Test . . |- 50 Marks 30 minutes

[MS Office(Wéx‘d,Excel& Power Point), MS Access,
Internet Operat_ion/File uploading & downloading]

B.  The Main Test shall consist of following Examination:-
i) Short Hand and Type Writing Test: ' 100 Marks 5 minutes for
The- dictation of ‘an English passage containing - shorthand/
450 words shall be made at a speed of 90 words ' | dictation test and
per minute and transcription on  Computer at a : 10 minutes for
speed of 45 words per minute. : type writing/
N.B. For mistake in three Words; five . transcription test
marks shall be deducted from the total | . on computer.
marks. V | .
ii) | Written Test I 100 Marks 1 % Hrs.
(a) An Essay in English : 20 marks
(b) Translation of passage from Odia to English 20 marks
(c) Re-translation of passage from English to| 20 marks
Odia | |
(d) Knowledge in English Grjammgr 40 marks
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Agenei*al éategor‘y candidate .securinﬂg less than
35 per centum of marks and reserved'categories
candidates securirig less than 30 per cenfum of .
rﬁarks in the above written test shali be

disqualified for appearing theviva-voce test.

|30 marks

iii) | Viva-Voce Test

On the basis of the result in Shor Ihand and 'Iype wnlmg test & Written Test, a list of
candidates shall be drawn up and as per the deus:on to be taken by the approprla{e
: Comnutlee the number of candzr]alos out of the 501(1 list shall be called to appear al Viva-
-voce Te.st On the basts of the marks secured in the sfenogmphy Iesl wrmen test and Viva
Voce Iest a merit list of all (andldal()s(both general and reserved categories) shall be
prepared and, there after separal,e merit last.§ for general and reserved categories shall be

- prepared according to the descending order of total marks /er filling of the vacancy.
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APPENDIX-2-G

SYLLABUS OF E'XAMINATION
FOR THE POST OF LIBRARIAN / TECHN ICAL ASSISTANT (LIBRARY)

The Recruitment Examination for the post of Librarian / Technical Assistant

(Library). shal‘l be as follows:-

1. Preliminary Examination 150 marks 2 hours
2. Written Examination 200 marks 4 hour
3. Cdmputer Application Test ' : . 100 marks 1 hour
4..  Viva-voce Test - - 30 marks
2. The Written Examination shall consist of following papers:
SL | o Subject - “ Mark Duration
No. 4 ,
i. Enghsh S . v - 1 100 2 hours

(Essay, Précis writing, Drafting of lettEIb Translation and

-Retranslation and Grammar)

ii. | Library Methods & Techniques: . 1060 | 2hours
(Laws of Library ‘- Science, Library Management, Library

Catalog,umg I‘hemy & Practice, Reference of Information

Som ces)

3. The Computer Application Test (Pr;ac:ticél) ' 100 marksl hour
' (1) Word Pro'ces_sing (MS Word)

" (ily - Spread Sheet (MS Excel)
(i)  Presentation knowledge (Mb Power Point)
(iv) = MS Access
(v) - Internet Ope1 ation/File uploadmg & down]oadmg

4. Viva-voce Test - ‘ : 30 marks

N.B: The nature of examination/selection test of both the above bosts shall be
separately modulated keeping in view the educational quahficatlon, eligibility

. criterion and pay scale as prescrlbed respectlvely for both the posts
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APPENDIX-2-H

SYLLABUS OF DIRECT RECRUITMENT EXAMINATION
FOR THE POST OF JUNIOR STENOGRAPHER

The direct recruitment examination for the post of Junior Stenographer, shall

comprise of the following tests:-

A. Qualifying Test (ijéliminary),

Computer Application Test: (Qualifying in nature)

100 Marks
-A candidate securing less than 50% of marks in the .
Computer Application Test shall be disqualified. 4
Theory ' 50 Marks 30 minutes
Skill Test 50 Marks 30 minutes
[MS Office(Word, Excel & Power Point), MS Access, ' |
Internet Operation/File uploading & downloading]
B. The Main Test shall consist of following Examination:-
i) | Short Hand and Type Writing Test: 100 Marks | 5 minutes for
The dictation of an English passage containing ' ' shorthand/
400 words shall be made at a speed of 80 words dictation test: and
per minute and transcription on Computer at a 10 minutes for
speed of 40 words per minute. 7 type writing/
N.B. For mistake in three'words, five marks transcription test
shall be deducted from the total marks. on computer.
ii) Written Test 100 Marks 1% Hrs.
(a) An Essay in English 20 marks
(b) Translation of passage from Odia to English 20 marks
(c) Re-translation of passage from English to 20 marks
Odia »
(d) Knowledge in English Grammar 40 marks
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A general éatégory candidate securing less than
35 per centum of marks and reserVed categories
candidates securing lef-.q than 30 per centum of
‘marks in the ~above wntten test shall ‘be.
disqualified for appearing the viva-voce test.

iii) | Viva-Voce Test : ' 30 marks

On the basis of the result in. Shorthand and Type z.zv:‘i{,zlrz.g' test & Written Test, a list of
-candidq.tes,'sh,all be drawn up. and-as per-the decision to be taken by the appropriate
Cémmitt;ee, the number of candidates out of the said list shall be called to abpear at Viva-
voce Test. On the basis of the marks secured in the stenography.test, written test and Viva
Voce test, a merit list of all candidates(both gen,eral an,d reservedA categories) shall be
prepmed and there after separate merit lists for general and. reserved. (‘afegones shall be

prepared accorduzg to the descending or der of fotal marks /or fcllmg of the vacancy.
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SYLLABUS OF EXAMINATION

APPENDIX-21

'FOR THE POST OF GENERATOR OPERATOR

The Recruitment Examination for the post of Generator Operator shall comprise

of the following tests:-

(a) Written Test 200 marks 3 hours -
(b) Viva-voce Test : _ 20 marks
(a) The Written Test shall consist of following papers:
SI. No. Subject .Marks Time
1. General and Technical Knowledge 100 .1 hour
‘(objective type (100) questions with multlple ' ' '
choice answers) :
2. Test on Subject Knowledge 100 T 1% hour
(i) Operation of AC/DC Generator & '
: Transformer,
(ii) Motor Repairing, Serv1c1ng, Testing &
Mamtenance of Motors. .
@) Generation, Transmnssnon and Distribution
of power- & operation of other related
electrical appliances.
(b) Vivé-vdce Test’ _20 marks

Practical knoWledge in Operating Generator & other Electrical Appliances

and experience in the related field, if any. . ,
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APPENDIX-2-J
. SYLLABUS OF EXAMINATION ,
. FOR THE POST OF JUNIOR GRADE TYPIST / DATA ENTRY OPERATOR

The Direct Rem uitment Examination for the post of Junior Grade Typist/ .

Data Entry Operator shall consist of the followmg tests:-
1. Preliminary Examinat‘ion' ' 150 marks 2 hours

2. TypeWriting Test (Errglish) ' - L 100 Marks (10 minufes)

(a) The test will be held for 10 (Ten) minutes at a speed of 40 (forty) words per mmute :
from a printed matter (400 words approximately). '
(b) Whlle assessing the accuracy of reproduction, 1 (one) mark will be deducted for each
mlstake in the typed scrlpt Omlssmn of words shall be treated as mistakes. A
candidate whose script reveals more than 20(twenty) mistakes, will be eliminated as

disqualified.

1. Language Test. _ .
‘ ‘ 100 Marks (2 hours)

This test should aim at evaluatmg cand1dates knowledge in the Enghsh and Odia

languageswhich will be designed as follows:-

i An essay in English (contammg 300 words) - : 3:0 marks
(i)  Précis writing - = - .20 marks
<« . (i) Translation of a passage from Eogh_sh to Odia - _ 20 marks
_(iv) _ Translation of a passege from Odia to English 20 marks
W) English Grammar ' '- S ) 10 marks
2 Computer Apphcatlon Test - ' 100 Marks ,
Computer Apphcatlon . MARKS iDURATION
(1) Theory R 50 30 minut;ee

(1) Skill Test o 50 .| 30 minutes
[MS Office (Word, Excel & Power Pomt) MS : .
Access, Internet Operation / File. uploadmg &
downloading.]

3. Viva-voce ‘ . o 20 Marks
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' APPENDIX-2.K

SYLLABUS OF EXAMINATION

" FOR THE POST OF REMUNERATED COPYIST

The candidates applying for the post of Remunerated Copyist shall

- appear at the recruitment examination on the following subject.

200 Marks’

A. Written Examination
SL. NO SUBJECT MARKS | DURATION
L Enghsh (Essay, Précis writing, 100 2 Hours
‘ Translation, Re-translation and '
Grammar) -
2. - | Arithmetic ‘ 50 | 1 Hour -
3. General Knowledge 50 1 Hour
B. Computer Appllcatlon Test » 100 Marks
COMPUTER APPLICATION MARKS | DURATION
1) Theory : 50 30 minutes
@)  Skill Test [MS Office (Word, Excel 50 30 minutes |
' - & Power Point), MS Access,
Internet Operation/File uploading |
& downloading]
C. Viva Voce Test 20 Marks
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APPENDIX-3

(Scheme of Recruitment Examination for the post of Orderly &Office Peons

Farash, Gate-Keeper and Class-lV)

1. There shall be following Three Stages of Examin'ation for recruitment to the

first stage of Group- D' Orderly & Offi ice Peons, Farash, Gate Keeper and

- Class - IV Employees

(i) 1%t Stage of Test - Scrutiny & Suitability Test: - ( 10 Marks )

(Qualifying in .nature) . - A :
(i) an S'tage of Test :- Actual Selection Test -~ - (25 Marks )
(iii) 3 Stage of Test :- Interview / Viva-voce Test - (15 Marks)

2. At the first rnstance on . verification of documents furnrshed by the

- candrdates it shall be ascertained as to whether a particular candrdate has

- gotthe requrred qualrfrcatrons as per Appendrx -1and Rule —11

3. .Scrutiny # Suitablty Test -

(a)

(b

The- candrdates who are found eligible as per Paragraph-2 of thrs

Appendix, shall be caIIed upon for Scrutiny and Surtabrllty Test.

Group— D" Employees are required to be drscrphned obedrent orderly,
loyal, well-behaved, polite, decently dressed, soft spoken committed and
tolerant Accordingly, the Committee or Commrttees may, by a General

Interview, observe the demeanour, dress / attrre, manner, conduct, etc. in

"~ order to test his / her suitability, and in ‘orderto assess as to if he / she’

: possesses the qualities mentioned prior hereto.- At this stage, the writeup
given by the candidate at Serial No.18 of vh‘is | her Application Form

(Appendix - 4 should also be assessed. Only those candidates, who are

R
(R
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; found to be surtable in thrs Test, shall be called upon to attend the next

stage of Test. The purpose of the test is to ﬁnd out the surtabrlrty of the |

: person for the post he / she has applred for. .

(c)

(A

Mere hrgher educational qualrfcatron shall not be given any extra
werghtage and possessron of minimum educatronal quaht" ication, as has

been prescnbed under Appendix - 1 of the Rules; shall be sufficient for

.the purpose.

Weig-htage shall howe\rer'be given foa person, if he / she possesses:any

special knowledge outlined in Serial No.._19 of his / her Application Form |

 (Appendix-4).

A candrdate to be surtable must obtarn frfty percent of the total marks in

the screening / surtabrlrty test.

This test is only qualrfyrng in nature and the marks obtarned in’ thls test '

shall not be- carned forward o draw the Merit Lrst

Actual Selection Test -

(i) Only the candrdates who emerge successful in the Scrutrny & Surtabrlrty Test,

| shall be caIIed upon to appear in the 2nd Stage of Test.

(ii) Candrdates abrlrty to read and write Odia and simple Englrsh shall be tested -
" in'this Test. ' L -

(ii) The Committees shall COnduct such Test.

| (rv) Srmple paragraphs in Odia and Englrsh prepared by the Recruitment

~ Committee, shall be given to test the reading capacrty of the candrdates

Srmrlarly, the candrdates shall be grven printed matters in Englrsh and Odra -

each contarnrng 100 words to copy rt down within 40 mrnutes

)]
. ae
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(v) The Recruitment Committee may take the help of other Judicial Officers of the

State as well as Expert 'Teach_ers of recognized Government Educational
* Institutions, not only for condu‘ctiAng the Test but also for evaluation of answer

scripts of candidates appearing in such Test.

{vi) The .eligible Mulias and persons attached to the household of a Jud'ge,

" appearing in this Test shall be given 1 (one) mark for each completed year of

satisfactory service, subject toa maximum of 5 (ﬁVe) marks in this Test.

(vii) A candldate to be successful in the 2nd Stage of Test, shall have to secure

f ifty percent of marks.

 Final interview / ViVa—vocev"l'est':;

(i) All the candidates successful in the 2 Stage of Test shall be called upon to |

face the Interview | Viiva-voce Test.

(ii) The Recruitment Commlttee or Commlttees nomlnated by the Chief Justice

shall conduct the Interwew [ Viva-voce Test

{ii) The'Comrhittee /'Committees by Way of Interview, shall assess es’to whether

~ a particular candidate shall be able to dapt hlmself / herself to the work

assngnment toa Group— D’ employee..

: The Final Selectlon L|st of Group—D Employees shall be prenared basing
: upon the Total Marks Secured by the candidates in the 2 and 34 Stages of

Tests and welghtage marks (if any).
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APPENDIX-4
 (Application Form )

Full Name -
(In Capital Letters)

Date of Birth -
(Certificate to be attached in proof of date ofbirth) = -
Place of Birth -

Age - ‘ i-

~ (As on the date of application)’

Sex (Male or Female) -

Father's Name :-

Ry Father's Occupation / Profession :- : 2

Nationa‘lity -
Réiigion -
Married / AUnmarried ':-

Whether beléhgs to SC/ST/0BC/ SEBC/ General -

Affix your
recent passport
size '

“photograph

here.

Whether Ex-Serviceman / Physically Handfca-ppéd / Sports Pérson -

Whether you are presently employed in any Organization -

If yes, since when :-

Present Address :-

Permanent Addres.s -
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17.  Educational Qualification :- . -
(Certificates to be attached in proof thereof)

- 18.- Why you should be selected to the post applied for :-
- (Write in your own hand-wntlng within 100 words, elther in Enghsh or in Odia)

19.  Experience, Ifany - ' -
(Cook, House-keeping, Plumber Electrician, Electronic mechanlsm -Driving,

~ Lift-operation, = Generator operahon Computer operation, - Sweeping,
Gardening, etc. (tick mark the avocation on which.you have got specnal skill or
experience, or specify any other avocation in which you have experience or
- proficiency) . ' - |

0. - Details of Fees Paid:-
' - (Challan / Bank Draft, etc.)

'DECLARATION

(i) |, Sri./ Smt [ MISS ivveiiieniiieiiice i do hereby declare and .
solemnly affirm that | am a citizen of India and that, | desire to be appointed as
- Orderly & Office Peons, Farash, Gate-Keeper, Class — IV / Sweeper / Night-

watchman / Gardener (as the case may be) and that, | shall take up whatever work is
entrusted to me by the Authority, W|thout any hesitation or ill-will, if | get appomtment
- in any of- the aforesa|d posts

(i) 1 further declare that the particulars given by me in this application regardmg
my educational qualification and other details are true and correct to the best of my -
.~ knowledge and belief, and nothing has been suppressed.

Place :-

Date - o | Signature of the Applicant.
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' APPENDIX-5
(Detalls of Duties of Group- ‘D’ Employees)
 [See Rule 43]

| ~ Office Peon/Class-1V :-

The Office Peohs/Class-IV are required to perform the following duties and -

‘take up the following respcnsibilities: -

(a)

(b)
| (c)

(d)
(e)

-
(@

(h)
)
G)

(k)

Physical maintenance of r'ecords/ﬁ'les of the Office / Sections
in a clean and protective manner.

General cleanlmess and upkeep of the Office / Sections /

Branch

Carrying of files / records and other papers within the 'Ccurt/}

office building and cutside the building. -

Photo copying and sending of FAX, etc.

Assrstmg in the routine ofﬁce work like' Diary, Drspatch

including, Computer Operation.

Dehvermg Dak (Postal) outside the bu1ldmg

~ Watch and Ward ‘duties of the Branch and Office durlng the

day time.

‘Opening and closing of rooms of the Court and Office.
Cleaning of rooms of the Court and Office.
"'Dusting of the furniture, tables, chairs, etc in the"

-Chamber/Cour‘tand Office. N

Sweeping and cleaning of floors of the Office, Section and

Branch, mcludmg the adjommg verandah and free areas.

vUp-keepmg of Potted Plants etc. adjommg to the Court,

: Ofﬁce Branch and Sectron

To attend V. I P dutres and other Protocol dutres whenever

" required.



(o) Carry the f.lle-s/records‘to tﬁe resid_ence,of the. Hon’ble Chief
Justice, Hon’ble Judges arrd residential ofﬁce of the Judicral
‘ : Officers of the Registry and bring it back to-the Cburt/ Office.
(p) Any o.ther work assigned By the Hdn"Ble Judge of the Court or
Officers of the Registry or the Supermtendent of the Section or
Secretary of the Hon’ble Judge |
(q) " Perform the duties and take up the responsibility of the Orderly
| Peon whenever attached as such to the Hon’ble Judges and .

‘Judicial Officers of the Registry. '

2'. : Orderlrf Peon/ Cook-Cum-Caretaker:- | 7
~ The Orderiy Peon/Cook-Cum-Caretaker shall perform the following duties
| and take up the following resrronsibilities:_- -'
(a) He / She shall be well versed in various household .works, such as
Cooking,. Ho'usekeeping,‘ | Sweeping, Cleaning, Dusting? .
Marketing, Gardening etc and perform such duties in ihe N
residence of the Hon’ble Chief Justice, Hon’ ble Judgeq -and
J udicial Officers of the Registry. | ‘ '
(b)He / She shall perform guard duty in the Residence of the Judicial
Officers whenever required. ' |
(c)He / She shall. maintain the Garden of the Res_idential premises of
| Hon’ble Chief Justice, Hon’ble Judges. -
(d) He / She shall make day to day marketmg work
(e)He / She shall perform all other household work as Would be
directed. _ )
(f)-‘He / She shali perfdrm other }h_ousehold work of spe'cial"

experience as- mentioned in his application Form Appendix-4 .

T T e/ VNl N

' - (g)He / She shall be punctual in-attending the household work as

required.
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(h)He / She attached to the household of a Judge or an Officer of the

Registry shall perform.such duty / duties as are assigned to him./

" her and shall be required to attend his./ her duties during holidays

Farash:-

(a)

(b)

(c)

(d)

(e)

and also at odd hours.

The Farash shall perform the following duties and- take up

the following responsibilities: -

He/she shall be the custodian of all the keys of the Court halls,
Chambers, Offices, Branches/Séctions and conference halls
etc. _

He/she shall take care to switch off the lights, fans, Air

conditioners and other electric/electronic articles while locking

/closing the doors/ windows of Court Halls, Chambers,

Offices, Branches/ Section§ and conference halls etc.
He/‘she shall open the Court Halls, Chambers, Offices,
Branches / Sections and conference halls sufficient ahead to
the working hour of the Court and Close the doors and

windows of the above rooms after the office hours soon after

leaving the Court /Ofﬁcelby the coﬁcerncd Hon’ble Judges/ -

Officers of the Registry and employees of the Court.

He / she shall be responsible for safe lock and key of the Court
Halls, Chambers, Offices, Branches / Sections and conference
halls of the Court. and incase of any accidental incident should
be reported immediately to the Court Officer-Cum-

Asst. Régistrar. |

He / she shall work' under-the direct supervision of the Court

Officer-Cum-Asst. Registrar of the Court.

Ve .

A P PNATS AIAN
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4. ,‘Zam'adar/ Daftary/ Library Attendant
| (;) Zamadar:- | N
The post of Zamadar is a promotional post of Office Peon. A
Zamadaris an ornan_lental post for a Judge. He shall look after the
| - comfort and well being of tne Judge with whom he.is attached.
The duties of tl1e Zamadars are as follows:-.
(i) To place the records before the Judge concerned in the

Chamber. _ '
“(ii) To arrange papers and files on the « umber, table of the Judge.
(iii) To remain in attendance- at the Secretarial Office Room to
~ attend to the calls of the Judge concerned.

(iv) To carry files and papers | to and from the Ofﬁce Room of the
Judge.

(v) - To attend to any other work that may be entrusted to him by the
Judge concerned. -

| (b) Daftary:- |
y | 'l"he duties of Daﬁary are as follows:-
(1) ,. He shall attend to all types of Roheo works.
e | (ii) He shall bind and stltch all new and old Reglsters except the
I - binding of Gazettes.
(iii) He shall seal all confidential letters and ﬁles etc.
(iv) He shall attend to.all pasting works of the Court/Ofﬁ‘ce/Section._'
S (v) He shall rule the papers and -Begisters when _requlred.’
(vi) He shall 'clean pen -stands, glass, pads and other official articles
used by the Judge{._Ofﬁeer/Ministerial and - Secretarial
... Assistants,., ) R . " '
(v_.i,i,) He.. shall brmg departmental mdents of statlonery articles on
requisition and distribute those among the Officer and staff.

B (viii-) He shall snpply sized papers to Typists.
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(ix) He shall prepare envelops,A etc. for issue of letters, parcels and

packets, etc.

| (x) He shall affix stamps on cover / envelop of various Govemment

(c)

Sweepers :-

aaaaaa
« e

‘Letters.
(xi) He shall carry weekly and supplementary cause list to the

residence of the Judges and Advocates

-(xi_i) He shall attend to any other official work assigned to him by -

- the Judge, Ofﬁcer, Mihisterial/Secretarial Officer and Staff.

Library Attender:-

(ji) The Library Attender shall help and assist the Librarian - in
arranging books and joumals,'etc, in.the library.

(it) He / She shall,as per the instructions of the Librarian, carry the - ..
books and journals to the Courts, Chambers and residence of
the Judges and Chambers/Officer of the Registry Officers and
shall be responstble for. collecting those books, jourhals, etc.

- back from the concemed Courtsand Ofﬁeers

(iii) He / She shall Repalr books and Jouma]s etc. ofthe lerary by
using mending tape paste, and brushes.

(iv) ‘He / She shall discharge all the functlons of an Office Peon in

respect of the Library. -

(v) He / She shall assist the Librarian as and when asked for, in . =

order to ensure proper functioning‘of the Judges’ Library..
(vi) " Any other work assigned. by the Librarian. |

#
. Ot

(1) He / She shall clean all the latrmes and lavatorles of the Court '

‘ /Chamber and Ofﬁces to Wthh he / she is attached



6.

Mali :-

1)

1)

(i1)

(i)

(i1)

(iiff)

o (ivl

)

R
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He / She shall ensure that the entire Court Building and Court '
premises including the verandah, roof, staircase, waiting area,

court .ya,rd, back’ yard, court halls, office rooms, conference

- room, etc. remain clean and free from dust and garbage.

He / She shall keep. the surrounding area of the Court Burldmg,v

i.e. portrco garage, etc. clean in all respect

He / She shall ensure that, no unwanted plant, creeper, etc.

grow on the wall or roof of the Court Building.
He / She shall also attend.to the work of cleaning latrine in the
residence of the Judges as per the order of the Court Officer-

Cum-Asst. Registrar.

He shall keep the garden area as well as the vacant space -with

“earth surrounding the Court Building clean and .free from -

unwanted creepers, weeds, grass, bushes, etc.

He shall develop the garden area and the vacant space, in and
around the Court Building with flower bearing plants. |
He shall maintain the lawn and the garden around the Court
Building, so that it gives}the Court an elegant and fresh look.

He shall develop the garden area and the vacant space in and '

4 around the Residence with fruit and flower bearmg trees.

He shall mamtam the lawn and garden around the resrdentlal'

o, bungalow of the J udge

. The Services of the Mah(s) may also be used as per the

- to develop and maintain the garden area of the Court Guestu '

P

Houses Court Museum and m the Judicial Ofﬁcers Quarters

........

h and the Judlclal Staff Colony However wh1le domg so, it is.t0

| 'be ensured that the requlrement of services of such Mall(s) 1n’
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the Court premlses and inthe residence bungalow of the Judges

1S not lgnored and neglected

7. Night Watchman :-

()

(i1)

(i)

He shall ensure complete security of tlte Court premises Court
Guest House premises in respect of which he has been engaged.
He shall be responsxble for the watch and ward of the Court

Bulldmg, whele his services / duties have been attached‘ .

‘He shall ensure that the rooms of the court Building, where

valuable articles as well as important documents and records

“-are kept, are under lock & key and are properly protected

('iv-l

duriﬁg night hours as well as on holidays when the Court and

Offices are closed. "

He shall move around the Court Building a-nd prerrlises during

- the night hours and shall be in touch with the local police on

duty in the Court area, so that their (police) help and asslstance

~can be.sought for immediately in case of any exigency and

emergency.

It is however made clear that, the ‘aforesaid Duty-Chart as

regards the dutles of the Group ‘D’ Employees is not exhaustlve, and it

only outlines the major duties ass1gned to them. Group'- ‘D’ employees

can also be deployed to work at the Court Guest Houses under the ,

'admmlstratlve control of the Reglstrar (Judncnal) of the Court and the

respectlve District J udges.
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APPENDIX-6

(Scheme for Selection and Appointment of Law Reporter)
[See Rule. 5(6)|

A person to be eligible for appointment as Law Reporter in Category-1 of
Tenure Post should be an advocate of at least 10 years’ standing practice in
the Court and should not be less than 35 years and above 65 years of age on
the date of his/her appointment to the post.

When the Post of Law Reporter falls vacant or is about to fall vacant, the
Registrar (Judicial) of the Court shall prepare a list of at least five eligible
candidates and submit the same to the Chief Justice for consideration and-
selection of one of them for appointment as Law Reporter.

Provided that, if the Chief Justice is of the opinion that there is any
other suitable candidates whose name is not included in the list, he may
include that name in the list. |

Provided further that, the Registrar (Judicial) with the approval of
the Chief Justice may also invite applications from the members of the
High Court Bar Association by giving notice in the Notice Board of the
Court and the High Court Bar Association for consideration and selection of

one of them for appointment as Law Reporter.

The Chief Justice may interview the candidates before making the selectioﬁ
and for this purpose, he may constitute a committee comprising three
Judges to assist him/her. The nature of test, if any, for such selection may
be decided by the Chief Justice or ti1e Committee constituted for the
purpose. |
The appomtment of the Law Reporter shall be for a period of one year
which may be extended from year to year at the dlscr¢tlon of the Chief
Justice and no person shall continue in the said post after he attains the age
of 65 years.

Provided that, if at any time during the tenure of one year or the

extended period, the Chief Justice is of opinion that for the reasons of ill

fl
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health or any other reason, the Law Reporter is no more suitable to continue
as such, the Chief Justice may terminate his -appointment by -giving one

- month prior notice. -

The rémuneraiﬁon of the Law Reporter shall be consolidated amount of

Rs.35000/- per month or such further .suin as would be sanctioned by the

State Governiment from time to time in consultation with the Court.

S
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APPENDIX-7 -

(Scheme for Selectlon and Appointment of Research Assustant)
[See Rule.5(6)]

Whereas, sanction of posrs-of Research Assistant on fixed honorarium basis,' for -
their attachrnent' with I—Icn'ble High Court Judges, has been issued by. the Governrnent of
Orissa, with a view, that the attached Research Assistant may assist Hon'ble Judges in
Judicial work i.e. Searching out‘ case law, articles, papers; taking down .nores. or -
arguments and preparing of speech/articles etc. which add and enrich knowledge and
experience of concemed Research Assistants also.

Therefore, to obtain services of best incumbents, and with a view to keep
tranSparency in the mode, and modahty of engaging such Research Assistant; providing
qualification/method of selection, "briefjob chart, general - conditicn ofjob etc.” the
following guidelines are provided:- . |

. TITLE The guldehnes prov1ded herem after shall be called as "Scheme for Selection
and Appomtment of Research Assnstant in the High Court of Orissa."
2. DEFINITIONS Unless there is anythmg repugnant in the subject of context .
(1) "Chlef Justice" means Hon'ble Chief Justice of the High Court of Orissa.
- (i1) "Judge means Hon'ble Judge of the High Court of Orissa
~ (iii) "Research Assistant" means the person to assist the Hon' ble Judges in the Research
.work in Legal issues coming up for adjudication.
(iv) "Schedule™ means schedule given at the end of these 'guid'elines ' .
~(v) "Website" means official website of the High Court of Orissa as may be upload_éd

from time to time. (At present it is http://orissahighcourt.nic.in)

(vi) ".Universities/C‘olleges/ institutions" ~ shall mean the Universities/Colleges/
Institutions established by law in India.

3. TERM AND NATURE OF ENGAGEMENT:
(1) Research Assistant shall be engaged on purely temporary and contractual basis for_ a
term of two years subject to his/her performance to the satisfaction of Hon'ble Judge
_with whom he/she is attached, which shall not entail person ccncemed to claim any

regular appointment.
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(ii) One Research Assistant shall be attached with Hon'ble Chief Justice so also one with
each Hon'ble Judge.
(iii) Premature discharge of the assignment given to Research Assistant without any
notice shall be Lawful, provided that the Hon'ble Judge with whom the concerned
Research Assistant is attached, makes recommendation in writing to the Hon'ble Chief
Justice.
(iv) A Research Assistant intending to leave assignment at premature stage shall be
required to glve pnor notice of three months,. or residuary tenure of assignment
whichever is higher.
4. METHOD OF SELECTION
(i) Selection for engaging Research Assistant shall be made by notifying requirement
and thereby inviting applications from willing candidates by giving advertisement in at
least two widely circulated News Paper, one of which must be in regional language. The
pro forma of abridged advertisement shall be as may be prescribed in Schedule-1 from
time to time.
(ii) Such application shall be made in the form as is prescribed in Schedule-1I which can
be downloaded from website, and it must be accompaﬁied with the copies of documents,
as enumerated in that form. _
(ili) Simultaneous to publication of abridged notification, Registrar, Universities/
Colleges / Institutions may also be intimated about the reqﬁirement, requesting to
persuade, and forward applications, of willing candidates, along with their
recommendation.

') Calendar as is given in Schedule-11I shall, as far as possible, be adhered to.
(v) Selection shall be made on the basis of recommendation of the Judges Committee
constituted by the Hon'ble Chief Justice.
(vi) Selection shall be made in order of merit as recommended by the Judges Committee
(vii) After receipt of the recommendations from the Judges Committee, the Hon'ble
Chief Justice shall order attachment of one Research Assistant to each of the Hon'ble
Judges, including the Hon'ble Chief Justice himself. The formal order in this regard shall

however be issued by the Registrar General.
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5. AGE AND NATIONALITY
. (1) A candidate must not have attained the age of 33 years on |st January preceding the
last date fixed for submission of the application.
(i1) He must be a cifizen of India.
6. QUALIFICATIONS:
_ (1) A candidate must be a law graduate or post graduate in law from any recognized
Universities/Colleges/ Institntions,Aestablished by law in India and should not have put
- in more than one year of practice, if he/ she is a practicing advocate.
(i1) A candidate must have basic knowledge of con1puter. |
(ii1) In case a candidate is selected who is practicing as an advocate, he / she must
surrender / keep in abeyance his/ her advocate's licence vvduring his/her tenure as
Research Assistant; but however such period shall be included/calculated fowards -
his/her practice as an Advocate.
7. DISQUALIFICATIONS: (i) A candidate must not have more than one wedded
spouse, nor should be married to such a person, who already had a living spouse at that
time.
(i) A candidate should not be involved in any criminal case, whether convicted or
against whom criminal trial is pending,.
8. CHARACTER

A candidate must be a person of integrity, honesty and good moral character, for
which he w1ll submlt certificates of two responsible persons, at the time of submitting
application.
9. HONORARIUM |

(i) A fixed honorarium of Rs.15,000/- (Rupees fifteen thousand) per month
without ,.any dearness or other allowance/ perquisite, shall be paid to the Research
As51stant - ‘ - o |

(i) Propomonate reductlon of honorarlum shall be made for unauthorized

absence, S0 also for absence beyond penmssnble perlod of leave.
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10. ATTENDANCE AND LEAVE |
| (i) A Research As'sistant shall be entitled to one casual leave on»comple,tion of one
. calendar month, and un-availed casual leaVe will accumulate, up till end of the calendar
- year. .' | _ | |

. (i) The Prrvate Secretary of the Hon ble Judge to whom such Research Assnstant
is attached shall maintain account of attendance and casual leave of the Research
Assistant and will send.its intimation of leave and working day in each calendar month?
to the Bill Section, for preparing bill of honorarium_. |
111 DUTIES OF RESEARCH ASS[STANT |

(1) To assist the Hon'ble Judge in discharge of judicial and admmlstratlve
functions, the Research Assistant shall perform the following duties, under direct control
~ of the Hon'ble Judge with whom he/she is attached, | _

(ii) He/she shall read the case files, ‘and prepare the case, i.e., case summary and
notes and chronolog) of events of such a comprehenswe nature, that it may give to the
" Hon'ble Judge a complete view of the mater, including the legal questlons involved, and
~ the latest case law having bearing on the case either ways, '

(111) He/she shall search out case law, articles, papera and other relevant material -
requrred in dlscharge of Judlczal/admmlstratlve work o

(1v) He/she shall take down notes of arguments and to prepare notes of cases,

V) He/she shall identify facts, issues and questions that may anse in the course of
arguments, or as may be relevant for judgment, '

(vi) He/she shall maintain record of Judgments by the Hon'ble Judge along w1th
the pomt of law- dec1ded in that partlcular case, and to maintain it in such a manner asto
be very conveniently retrievable, as and when needed by the Judge, for any purpose
‘whatsoever, | ' | ' A

| (vii)lHe/she shall perform wnatever is directed, in the course of imparti'rig training
to him, wrth regard to procedure and substantive law and also. maintain conﬁdentlalrty,

- (viit) Heé/she shall assist the Hon'ble Judge in preparmg any speech/academlc-

r'r' L

paper..
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12. DUTY HOURS: _ |

It is full time job, and the Reeearch Assistant may be required to attend the
residential office of the concerned Hon'ble Judge, in addition to normal duty dufing
office hours. He/she may be requ1red to attend the ofﬁce/re51dent1al office,' even on
Gazetted/Local holidays. However the time schedule sha]l be mutually adjusted by the
Hon'ble Judge concemed so as to make convement workmg of the Research Assistant as
well as the Hon'ble Judge concerned. .
13. CONDUCT DUR[NG AND AFTER TERM OF ASSIGNMENT
(i) A Research Assistant shall mamtam devotion to duty, and hlgh standard of moral,
during the term of assngnment. He will not disclose any fact which comes to his
knowledge on aecount of sub_h official attachment, during or after completion of term of |
“assignment, unless such disclosure is legally required in discharge of lawful duties.
(11) The Research Assisfant will not accept any other assignment during term of
~assignment as Research Assistant. .
(1i1)) He/she will not leave headquarter without seeking permlssmn from Hon'ble Judge'
concerned. '
(iv) He/she will not avail leave without getting it sanctioned. In any case of
emergency, he/she will immediately contact and convey the Hon'ble Judge concerned, of
his/her inability to attend office. -
" 44. UNDERTAKING
-Before taking over ase‘ignmeﬁt, the Research Assistant shail submit an uneiertaking in
%ormat, as may be prescribed in Schedule IV, before the Registrar General of the High
Court of Orissa. - A
15. CERTIFICATE: |
(i) On successful completion of term of aséignment, a certificate by the Registrar
, General s!';'qll.be issued, in forrr'y as is prescribed in Schedule V |
(i1) If the assignment is termip‘eted_before completion of original term, due to pre-fnature
di_s'charge_.,by the High Court, or dﬁ_e to voluntary giving up assignment, by person -

concerned, no such certificate shall be given.
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16. PUBLICATION OF THE SCHEME:
(i) The scheme shall be uploaded on website and intimation of uploading may be given
to the Reglstrar Instltutlons / Universities/ Colleges.

(i1) The Hon'ble Chief Justlce may direct publishing of this scheme in any other

, additional manner also '
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 SCHEDULE-

ABRIDGED ADVERTISEMENT

-'Applicétioﬁs ifof’{'éo’ntractual eﬁgagement of ... persons as Research Assistants for
. a perio.dA’of 2 (twoj years under terms and conditions fnentioned in the ‘Scheme for-
~ Selection and Appointment of Researcf) Assistant in the High Court of Orissa’available .
- in theiwebsite -of the High Couﬁ, are ir}vi;ed from eligiblé. candidates having essential ‘,
qual’iﬁc.ation. Maximum age of the candidates as on, 'l o Januafy of the year of
advertisement must not be more thé.t 33 years. The last date -of brecei'pt of abplication
(duly filed up and bbmplete in every manner) iﬁ the office of Registrar General, Orissa |
Hi’gh;Court, Cutta_ck,. i:s dtd. ... '.v..,....during“ofﬁce hours. Foﬁn of application is -

“available on and can be downloaded from the website _htt.p://. orissahighcourt.nic.in. -

Date:- . . . | ‘ L ~-'.-Regis‘trar General,
| High Court of Orissa

~
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" ORISSA HIGH COURT, CUTTACK

Adv No. /Research Assistant Space for
' ' ~ Photograph
1. Name of Applicant - '
2. Date of Birth
3. Sex (Male/Female)
. 4. Nationality
5. Full Name of F ather/Husband
6. Present Postal Address :
7. Permanent Address:
8. Educational Qualification: . -
‘Name | Nameof |Nameof |Yearof | Total | Marks Percentage | Date of
of - Board/ Institution | Passing | Marks | Obtained | of Marks = | enrolment |
‘Exam | University | /College ' Obtained | in-the Bar
‘Passed - . | Council
o in case of
| practicing
Advocate

~9. Do you have knowledge of Computer Operation? (Yes/No) ..
‘(a) Whether you have undergone any cert!ﬂcate/dlploma course in computer operatlon ‘
- from a recogmzed Institute? Please glve pamculars : ‘

~10. Are you married?
If so do you have more than two spouse hvmg or mamed a person havmg a
spouse hvmg‘7 - -

_ Place: '

Date: Signature of Applieaht |

" Note: : . S : o -
1. Candidates should affix- a latest taken coloured photograph on or after 13.05.2017 .
~'in passport size with his own signature thiereon and duly attested by a Gazetted Ofﬁcer at

the space provided in the appllcatlon
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2. The envelope containing appltcatlon should be marked “APPLICATION FOR
THE POST OF RESEARCH ASSISTANT”. :
3.  Envelope shall contain only one apphcatlon form. An envelope contammg ‘more

" than one application form; shall stand rejected.

4. Candidates must attach with the apphcatlon fonm attested coptes of the
certificates & mark sheets in support of their age and educational qualifications,

extracurricular activities and also in support of their having computer knowledge.

5. Two Character ‘certificates as per Clause 8 of the Scheme. .
6.  Applications may be sent either by Speed Post, Registered Post with A.D., or
through Courier, or can be deposited by hand during office hours.

7. The defective appllcatnons which are not complete in any respect, w1ll be rejected
¢ out-right. :

8. Applications received after last date shall not be entertained and the Court will not
be responsible for any postal delay. :

9.  The candidate shall not practise in any court of law nor engage himself in any
professional pursuit during the engagement as Research Assistant.
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SCHEDULE III

- CALENDAR FOR THE YEAR OF RECRUITMENT

.
2.

(5'~

Determination of avallablhty of vacancy:- Last working day of February.
Sendmg mtlmatlon to Reglstrar/ Proctors of concemed Institution etc. and .
publishing of the advertisement in news papers /website ~ 15" Day of May.
Last date for submitting Appllcatlon. 31" Day of May. | o
Sending Call Letters: Second week of -June'.-

S

Interview/Test: Last week of July, subjeét to variafion. depehding upon

examination schedule of empanelled institutions. .

Sending Letter of Offer : Within 15" July.

TH5EX-GAZ-T(A)
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SCHEDULE - IV

UNDERTAKING

1. A ___son/daughter  of |

resndent of

having been assngned job of Research A551stant to get practlcal tlammg and to assist
Hon'ble Judge in discharge of Judlclal/Admlmstratwe/()ff' cnal/Seml thcnal functions,
"~ do hereby submit my undertaking and afﬁrm as undel - '

‘That 1 have carefully read the “SCHEME FOR SELECTI(; ANb APPOINTMENT .OF
RESEARCH ASSISTANT IN THE HIGH COURT OF ORISSA” and have fully understood
| the prov1510ns contamed therein. | understand and do undertake that I am bound by the X
provisions contained in the above said scheme and that | will abide by the provisions of

1

it.

Date = ' - I  Signature
S - ' ‘ (Name of Candidate)
Verified

- (Registrar Ge‘n'eral)A
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 SCHEDULE-V - -
CERTIFICATE
To whom so ever it maylc_dhcern
tisto certify that Mr. / Mrs. / Misé e, eeeiemestestoaena. PR Son/Daughter/wnfe
of......'......;‘..‘ ....... e eaeera e e saadh .resident of ...... e M . ¢

" had performed job and successfully pamcxpated in trammg as . Research Assnstant

cwefl o OSSO SOSOO He was attached to Honble Mr :
Justlce...'.A....‘ .......... UUTTRTRI S Hon'ble The Chief Justice/Hon'ble Judge of
Orissa ngh Court and hls/her performance was found to be. satlsfactory / good / |
‘outstandmg o
Date : ' " REGISTRAR GENERAL
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- LETTER OF OFFER

SOOI ........ . as Research
Assistant undet the provision of Scheme for Appomtment of Research Asswtant in
- Orissa High Court, offer to join on followmg terms & conditions:- -
1 That is purely temporary & contractual assngnment for a perlod of two years which
. shall not entail you:to claim any regular appomtment
¢ 2. Premature dlscharge of the assignment without notice shall be lawful provided
Hon'ble Chief Justice/concerned Hon'ble Judge makes written recommendatlon
3. A fixed honorarium of Rs.lS,OOO/- per month W1thout any _dearness or other
allowance/perquisite, shall be paid to you. However, proportionate reduction shall be
mad.e on account of unauthorized absence so also, absence beyond p’ermlssible pertod of
leave. | | | '
4. You shall be entitled to one casual leave on completion of one calendar month and
un-availed casual leave will accumulate up till determination of term of engagement.
~5. The provisions contamed in “Scheme for Selection and Appointment of Research
" Assistant in the ngh Court of Orissa” are binding upon you.
6. On successful completion of term of assrgnment a certificate by the Reg1strar General
shall be 1ssued |
7 You will maintain. devotlon to duty and high standard of moral durmg the term of
,assignment. You w1ll not disclose any fact which comes to your knowledge on account
" of such official attachment, during or after completion of term of -ssignment, unless
such disclosures is legally required in discharge of lawful duties.

8. Your princinal. duties are as provided in the Scheme.

~ REGISTRAR GENERAL

LR B At L
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APPENDIX-S '
(Scheme for Selectlon and Appomtment of Penunerated Copylst)

[See Rule.5(6)}

A candidete to be eligible for appoiritment as Refﬁunerate_d Copyist in
Category-1- of Remune'rated Post shall have ,Becheior’s degree in any
“discipline from a recognized university or such other qualiﬁeation
equivalent thereto and must have adecjuate knowledge ‘in Compufer
‘Appiication. o

He/shemvust fulfill all other qualiﬁ'cations/criterial as required for direct
‘recruitment to the' G_roﬁp-C posts prescribed under Rule-11.

The application for recruitment of Remunerated Copyist shall be invited by
~ giving advertisement in at least qu‘widely circulated News Papefs, one of
whicﬁ ﬁluet be in regional language. |

The examination for the direct reeruitment for the post shall belmade as._per |

the Syllabus appended to this Scheme.

"The mode and method of recruitment test shall be fixed by, the competent |

committee.

s
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SYLLABUS OFYEXAMINATION

FOR THE POST OF REMUNERATED COPYIST‘

.The candidates applying for the~post of Remunerated Copyist shall appear at the

“ recruitment examination on the following subject.
« - A, Written Examiﬁaltion. | | 200 Marks
. SL.NO | SUBIECT MARKS | DURATION
| DU B Engl‘ish (Essay, Précis 100 2 Hours ]
| writing, Translation, Re-
translation and Grammar)
2 | Arithmetic T30 [ Hour -
130 | General Knowledge 50 I Hour
B. Computer Application Tes't' 100 Marks
COMPUTER APPLICATION MARKS - | DURATION
(i) Theory. : - 50 1 Hour
(i1) Skill Test[MS Office(Word, Excel & 50 1 Hour
e Power Point), MS Access Internet |
' Operation. File uploadmg & downloadmg]
’ B .
. C. Vivé Voce Test 20 Marks |

Printed and Published by the Dlrector Directorate of Prmtlng Stationery and Publication, Odisha, Cuttack-10

- Ex. Gaz. 1315-173-100




Q



